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HOUSE OF THE PEOPLE
Tuesday 25th August, 1953

The House met at a Quarter Past 
, Eight of the Clock.

[Mr. D e p u t y -S p e a k e r  in  the Chairl
QUESTIONS AND ANSWERS

(See Part I)

»-25 A.M .

ANDHRA STATE BILL—Conf4.
Clause 66— (Provisions for Tunga-  ̂

hhadra Projedt) —contd.
Mr. Dcputy>Spcaker. The House 

will now take up further consideration 
Of the Bill.

Clause 66 and the amendments 
thereto have been under considera
tion.

Dr. Lanka Sundarani (Visakhapat- 
nam): Sir, may I make a submission? 
Yesterday the hon. Finance Minis-er 
agreed to make a statement on the 

 ̂question of Chittoor, with reference 
; to clause 6G.

[ The Minister of Finance (Shri C. D.
? De^bmukh): The only point left to be 
/considered was whether the Chittoor 
J district should be added to the other 
: districts for which irrigation or eiec- 
tricity was Intended to be supplied 

1‘ from the Tungabhadra project. I ac- 
?|Cordinly made enquiries and 1 am 
?sorry to have to say that the Chittoor 
Idistrict is not included in the 1942 
gproject
I 358 PSD
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The next question is, if it is 
tended that the Chittoor district should 
have electricity supplied, then it would 
be a matter for the future Andhra 
State to decide. I take it that so far 
as the Mysore and Andhra States 
concerned, the distribution of electri
city will be strictly in accordance with 
the project, as it will be under the 
other hends. namely, irrigation or 
future con.struction of canals. Now, 
after receiving this electricity whi,?h 
comes to their share, it will be open 
to the Andhra State to consider whe
ther they should accommodate the 
Chittoor district. Therefore, it seems 
to me that there is no need—and in
deed it would be inadvisable—to make 
any addition to the districts which are 
mentioned in clause 66.

Mr. Deputy-Speakcr: What is to
happen to the existing provision o£ 
electricity in Chittoor district from 
Mettur?

Shri C. D. Deshmukh: That is an
other matter. Sir; that does not fall to 
be considered under clause 66 which 
relates to the Tungabhadra project.

Shri M. S. Gurupadaswamy
(Mysore); The headworks of the pro

ject are situated in the transferred 
territory and there is a scheme for 
generating electricity and also a 
sch eme I'or irrigation. 1 want to know 
from the Finance Minister whether if 
th»» Mysore Government agrees not to 
take power from this generating' 
.station* there will be any possibility 
of giving irrigation facilities to other 
areas in Mysore Stale in lieu of elec
tric power. Because In M3̂ r e  State 
electric power is available and we need
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[Shri M. S. Gurupadaswamy]
not hav^ electric power. So, Inex- 
ciaange of electric power can we have 
Irrigation facilities from this project 
tor other areas?

«hri C. D. Deshmukh: That is
precisely one of the matters that would 
be the subject of agreement between 
the two States after the Andhra Stat© 
comes into existence.

Shri Heda (Nizamabad) : I want to 
make one submission. So far as the 
Tungabhadra project is concerned, the 
Hyderabad State also is interested in 
it. If there is some dispute or other 
between the Mysore State and the 
Andhra State that may be formed, it 
is not clear from the statement of. the 
hen. Minister whether the Hyderabad 
State will also be affected. If due to 
the dispute the Central Government 
feels that it should take control, will 
the Hyderabad State be affected?

Shri C. D. Deshmukh: I cannot ima
gine that any agreement between 
Mysore and the future Andhra State 
or any direction that the President 
may give in default of such an Ĵ ffree- 
ment is likely to affect prejudicially 
the interests of the Hyderabad State 
or the area in the Hyderabad State, 
which I understand is Kannada speak
ing, which will benefit from the Tun
gabhadra project.

Shri Heda: The position is nearly
the same; in the beginning, it is 
Kannada-speaking but later on comes 
the Telugu area. I am not referring 
to that point. What I want to know 
is whether the Hyderabad State will 
be affected by any dispute between the 
Mysore State and the Andhra State.

Shri C. D. Deshmukh: I should say 
that nothing we do by this legislation 
is likely to alTect prejudicially the In
terests of the Hyderabad State,

Mr. Depuiy-Speaker: Now, I will
put the amendment to the vote of the 
House. If any hon. Member wants to 
withdraw his amendment he niay do 
so. Amendment No. 45, Shri Shiva- 
nanjappa.

Shri Shivaiiaiijappa (Mandya): I
beg permission to withdraw my anir 
endment. ^

The amendment was, by leave, ttntV 
, drawn.

Sliri Basappa (Tumkur); I also 
wish to withdraw my amendment.
The amendment was, by leave, with^ 

drawn,

Shri Gopala Rao (Gudivada): I
want to withdraw my amendment.
The amendment was, by leave, toitli- 

drawrt.

Shri Raghavachari (Penukonda): I 
would like my amendment to be con
sidered.

Mr. Deputy-Speaker: So I will put
it to the vole. Let me see what other 
amendments I have to put to the 
House.

Shri Viswanatha Reddy (Chittoor): 
I beg leave to withdraw my amend
ment.

The ornendment was, by leave, with  ̂
drawn.

Mr. Deputy-Speaker: Now. there is 
only one amendment relating to 
clause 66 and that is the one standing 
in the name of Shri Raghavachari. 
The question is:

In page 22, —
(i) line 36, before “purposet** 

irwert “original” ; and
(ii) lines 37 and 38, for “ jointly 

by the said States or other
wise” substitute “ by a Board 
consisting of both the Andhra 
and Mysore States representa
tives as also representatives 
of the Union Government” .

The motion was negatived,
Mr. Deputy-Speaker: The question

is:
“That clause 66 stand part of 

the Bill.”
The motion was adopted.
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Clause 66 was added to the BilL 
Clause 67 was added to the BilL 

New Clause 67A.

The Minister of Home Affairs and 
States (Dr. KatjuK* On a point of 
•order, Sir. We had two hours’ dis- 
<?ussion oil the question of directive, 
namely whether a directive ran be 
inserted or not. All that was ruled 
•out. Now, the whole question is whe
ther the same thing in another form 
can come .in. I submit that all this 
is barred by the discussion on the 
previous amendment.

Mr. Depaty-Speaker: The point of
order is that it is barred. 1 would 
like to hear the hon. Member.

Shri Kaghavachari: I anticipated an 
objection of this sort to be raised at 
a later stage. It was therefore that, 
when the other amendment which in 
a way involved the same matter in 
.another form came up earlier, I said...

Mr. Deputy-Speaker: 1 thought and 
siiH think that the President being 
-asked to give directions is different 
from directive principles being includ
ed. Independently we may come to 
the conclusion that this is opposed to 
-the Constitution and requires constitu- 
-tional changes. I will treat it as an 
independent matter. But, I would 
like to be satisfied whether such 
directives can be given under the 
statute.

Shri Raghayachari: Of course, 1 am 
■not rising to give an elaborate argii- 
Tnent in favour of it, because, as I 
tiave indicated even yesterday, this is 
not a matter which really affects the 
‘Constitution. Nor am I seeking by 
this amendment to give any kind uf 
directive derogatory to the province. 
All that I ask to be included is a pro
vision saying that ‘In the governance 
of the Slate” it shall be the duty of 
the Andhra State to apply the princi
ples contained in the Sri Baug Pact 
described in the Tenth Schedule.” 
1 am not imposing any conditions 
from outside. I only want that the 
Andhra State itself should have the

directive principle that in its govern
ance it will honour the principles coi^ 
tained in this hoary Sri Baug Pact. 1 
have already quoted yesterday Mr* 
Justice Wanchoos recommendation 
that such a thing is permissible. In 
fact in our Constitution itself—I am 
only quoting this by way of analogjr 
—we have directive principles incor
porated. These directive principlea 
are meant to focus and base the atten
tion of Government on certain broad 
principles governing the administra
tion of the country. It is not intended 
to fetter their discretion; nor is it in
tended to obstruct their policies.

So, from the legal or constitutional 
point of view, so far as I could see, 
there is no difficulty in the way of 
such a directive principle being in
cluded in the Bill which is meant to 
bring into existence the Andhra State, 
the governance of which is incidental 
to and is meant to satisfy and bring 
about contentment and good will 
among all sections of the area to which 
this measure applies. Therefore, my 
submission is that it is within the 
competence of this House to incorpor
ate such a provision in the Bill. I bee 
to move:

In page 23, after line 41, insert:

*‘67A. Directive Principte.—In 
the governance of the state. It 
shall be the duty of the Andhra 
State to apply the principles con
tained in the Sri Baug Pact des
cribed in the Tenth Schedule” .

Mr. Deputy-Speaker: Amendment
moved:

In page 23, after line 41, insert:
“67A. Directive Principle.---In

the governance of the state, it 
shall be the duty of the Andhra 
State to apply the principles con
tained in the Sri Baug Pact des
cribed in the Tenth Schedule” .

Pandit Thakur Das Bhargavm
(Gurgaon): I wish to say a few word*
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[Pandit Thakur Das Bhargava]
In Regard to the constitutional aspect 
« f  this amendment. A reference was 
made yesterday to the effect that we 
could not put in any provision in this 
measure by which the President's 
powers could be defined in regard to 
Part A States. 1 quite see that Article 
371 of the Constitution applies only 
to Part B States. So far as Part A 
States are concerned, there is no ques
tion of any directives being issued 
Irom the Centre. But this particular 
amendment, does not, in my opinion, 
in any way offend the orovincial 
autonomy of the States. Nor Joes it 
give any power to the President as 
such.

This amendment only seeks to 
direct the Government of Andhra to 
behave in a particular way. Yester
day the hon. the Home Minister was 
pleased to read to the House certain 
directive principles contained in our 
Constitution which say that so far as 
the weaker sections of the people are 
concerncd, it was the special duty and 
responsibility of the Government to 
safeguard their interests. He was 
also pleased to interpret weaker rgc- 
tions as weaker tracts. If weaker 
tracts are included in the term 
*weaker sections\ I think there is very 
good reason when we are ushering in 
a new State to give a direction to pro
tect the interests of the weaker tracts.

So far as this particular amendment 
Is concerned, it is true that it refers 
to the principles contained in the Sri 
Baug Pact. It may oerhaps be argu
ed that the Sri Baug Pact may not be 
binding on the whole of the Andhra 
State. It was a pact between certain 
sections. Be that as it may, it is not 
claimed here that the entire Sri Baug 
Pact should be given statutory re
cognition. It is only suggested that 
the principles contained in the Sri 
Baug Pact may be respected in the 
governance of the country.

The hon. Justice Wanchoo has dis
cussed this matter in pages 16 to 18 of 
his report. I submitted yesterday, 
and I urge today, with all the em

phasis at my command that so far 
the Rayalaseema people are concerned 
we ought to see that the agricultural 
and irrigational interests of that back
ward ^rea are fully safeguarded. It 
was argued yesterday that there is no 
reason why we should distrust the 
new Andhra Slate and why we should, 
have any fear that the new Govern
ment will not do full justice to Rayala
seema. I do not want to address my
self to this .aspeot of the question. 
now. It is not because of our want, 
of faith in the Government of India; 
that we enacted the Fundamental 
Rights in our Constitution. In this 
Bill itself we have given many direc
tions to the new Andhra State. In 
giving this direction to the now 
Andhra State that they will give pre
ference to the economic and irriga
tional necessities of Rayalaseema 1 do> 
not think we are ofTending any provi
sions of the law.

When we were discussing the Con
stitution in the Constituent Assembly, 
I remember our Prime Minister stated 
that in Canada a provision was made 
that so far as the French popvilatlon 
was concerned they ought to have i 
Minister of their own, and it was en
acted that for all times to come in the* 
Cabinet one Minister of the French 
people would be included. I therefore 
see no harm in such a safeguards 
These safeguards do not mean that 
we distrust the Andhra State. These 
safeguards are provided to allay the 
fears of the people of the backward 
areas, born out of past experience.

Shri B. Das: (Jajur Keonjhar):
There is no past fear.

Pandit Thakur Das Bhargava: My
hon. friend says there is no past foar. 
There is such a fear in the mind of 
the Rayalaseema people and the Sri 
Baug Pact is the result of it. Again* 
whatever may be the assurances that 
may be forthcoming, unless there are 
regular statutory safeguards they are 
of little value. We may not take 
notice of the whole of the Sri Bau:? 
Pact. But in regard to economic and 
Irrigational matters I would suggest
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an air.endmerit on the following lines: 
‘In regard to agricultural and irriga
tion schemes of the State, preference 
may be given to the Rayalaseema 
area.’ There is no harm in our incor
porating such a provision. On the 
rother hand it will be a very useful and 
i»alutary safeguard. Constitutionally, 
.1 do not see any difficulty in making 
A provision like this. Again, this 
safeguard need be made only for the 
-first, ten years. I found Member after 
Member rising in his seat and plead
ing for the safeguard of the interests 
»of the Rayalaseema people. I do not 
«ee how we will be going against the 
Constitution by enacting a safeguard 
3ike this.

Shri S. V. Ramaswamy (Salem): 
On a point of order, Sir. I remember 
that on the same subject both Pandit 
Thakur Das Bhargava and Mr. 
Raehavachari Spoke yesterday. I do 
not know the niles on the point. 
Would you kindly give a ruling as to 
whether the same Member can speak 
•more than once on the same clause?

Pandit Thakur Das Bhargava: I
have not understocxi what the hon. 
Member’s point 6f order is. I would 
request him to repeat what he says 
'because he has made a reference to 
une also. '

Mr. Deputy-Speaker: The point of
’Order raised by him is whether the 
Members who have spoken on a sub
ject can speak on the same subje?t 
again?

Pandit Thakur Das Bhargava: May
j  submit, Sir, that my friend raised a 
point of order yesterday. Today al.so 
he is raising a point of order.

Mr. Deputy-Syeaker: There is no
objection to some hon. Member inter
vening at various stages. Eventually 
the same subject matter was discuss
ed yesterday and disposed of by the 
House. I was here when the matter 
in connection with clothing the Presi
dent with powers to give directions 
was raised by one Member. Under 
the Constitution that power is eicercfls- 
able only in relation to Part B States, 

does not arise in respect of Part M

States and, therefore, you cannot take 
away from Part A States the 
autonomy which they are entitled to 
have. The President here meana 
‘‘President acting in consultation with 
the Council of Ministers/’ The direc
tive principle suggested in the amend* 
ment as part of the statute is not giveo 
by the President. Therefore, this is 
not to be taken as barred, whatever 
might have happened yesterday in 
relation to the other amendments. I 
hope the hon. Member will be brief. 
So far as I am concerned, I would saj 
that it is a serious responsibility for 
the Chair to give a decision as to 
whether a particular mater is ultrtt 
vires of this House or not under the 
Constitution. I would leave it to the 
House to decide.

-So far as this matter is concerned* 
the directive principles are there 
under Article 39 of the Constitution. 
If perchance an hon. Member should 
suggest that the very directive princi
ples should be incorporated, though 
it may be a redundant and unneces
sary thing, exception cannot be taken 
to that. The Article reads thus*

“ .39. The State shall, in parti
cular, direct its policy towards 
securing—

(a) that the citizens, men and 
women equally, have the 
right to an adequate means of 
livelihood;

(b) that the ownership and con
trol of the material resources 
of the community are so dis
tributed as best to subserve 
the common good;...*’

These are given in some detail in 
the Sri Baug Pact and are sought to 
be added through this amendment. 
The only question is. how far they go 
beyond the statute. These are the 
arguments which can be advanced In 
support of inclusion of such directives 
1 do not propose to give any ruling 
myself. I leave it to the House. I 
will call upon the hon. the Home 
Mhiister to speak both as regards the 
legal aspect and also the desirability
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[Mr, Deputy-Speaker]
of allowing these provisions to be li> 
cjorporated in the Bill.

Shri Gopala Rao: Yesterday more
than a dozen hon. Members spoke £nd 
it was fully discussed and a reply 
was also given by the hon. Minister.

Mr. Deputy-Speaker: I have already 
said that this is not on all fours with 
the inclusion of directive principles 
in the Constitution so as to make me 
say that this is barred by the discus- 
lion that took place. This is a differ
ent matter. In one case President has 
to take charge or to give directions 
and in the other case it is the House 
that has to give directions in regard 
to certain principles in the constitu
tion and elaborate them. Of course, 
these are two different matters. So 
far as I am concerned, I feel tJiat it 
is for the House to decide. 1 would 
only say that having regard to the 
lact that this is a matter which was 
discussed at great length yesterday— 
though in connection with some other 
matter—hon. Members may take as 
little time as possible and then those 
who have already taken part need 
not once again stand up.

Shri Raghavalah (Ongole): On a 
point of information. Is the hon. 
Member entitled to give an amend
ment in support of the discussion 
which seeks to amend the Constitution 
itself?

Pandit Thakur Das Bhargava: It is
not an amendment to the ConstitutiDn.

Mr. Deputy-Speaker: The hon.
Member has not been following the 
discussion here. The same objection 
was raised just a few minutes ago. 
What I said was that it has been 
sought to be supported on the ground- 
that it only works out certain provi
sions in the Constitution. I do not 
like to take the responsibility for 
shutting out any particular provisioa, 
I leave it to the House to decide this 
questioh both as a matter of law and 
as a matter of fact. Now instead of 
spending any more time on that 
M tter 1 will give an opportunity to

the Member to speak on its merits, if  
necessary.

Pandit Thakur Das Bhargaya: I
have not yet finished.

Mr. beputy-Speaker: All right.

Pandit Thakur Das Bhargava: I
understand the point of the objection, 
is this, that since yesterday we dis* 
cussed this question at length, the 
hon. Members are not willing to hear 
the same arguipents repeated. I can 
appreciate that but unfortunately I 
am a great optimist and I have every 
hope and I believe that the hon. the 
Home Minister and other Members of 
the House are open to conviction. I 
do not speak in a light-hearted 
manner, as was said by the hon. the 
Home Minister yesterday. I am very 
serious about it and I sincerely hope 
that the hon. Home Minister will keep* 
an open mind on this subject.

Dr. Katju: I have an open mind.

Pandit Thakur Das Bharga^; I
believe that, otherwise I would not 
waste the time of the House.

As regards those who opposed this 
amendment yesterday, even to such 
Members I would very humbly appeal 
that' they should kindly reconsider 
what we are saying and keep an open 
mind on the subject. This is a very 
s:erious subject and when I read the 
statements given in this Wanchoo 
Report, then my submission is all the 
more heightened in effect because as 
a matter of fact it has been said in 
this Report that if this Sri Baug Pact 
Is not respected and its principles are 
not respected, then there will be very 
great disappointment in these (ive 
districts of the Andhra State. I 
would, therefore, submit that if an 
open mind is not kept on this ques
tion, the five districts of the Andhra 
State will feel dejected. I would rê  
quest my hon. friend, Mr. Ramaswamy. 
not to be impatient. When we have got 
directive principles in the Constitu
tion—the hon. the Deputy-Speaker 
has read out one and yesterday the
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hon. the Home Minister read out an
Other —it is quite true that it wo\ild 
be unnecessary to repeat them I>eca- 
use the word '‘State** as defined in 
Part II is similarly defined in Part 
IV. So even without the directives 
being pul in this Andhra State Bill, 
the provisions of the Constitution 
will apply to the new Andhra State. 
There is no doubt about it. We are 
only particularising some ot the 
aspects of the principles given in the 
Constitution.

When a reference is made to the 
principles contained in the Sri 3aug 
Pact it is only to add something to 
explain, what is meant by ‘^directive 
principles^ in the context of Andhra 
State. So, nothing will be lost if, as 
a particular example of the directive 
principles given in the Constitution, 
we also add that the principles of the 
Sri Baug Pact should be applied so 
far the governance of the Andhra 
State is concerned. We are not doing 
anything wrong. We are only adding 
as an example, as an illustration, 
certain things contained in the Con
stitution. We should  ̂ seriously con
sider that by this we* are really only 
upholding the Constitution and in
sisting that the provisions of the Con
stitution as examplified by this am
endment should be followed in the 
governance of Andhra. I would, 
therefore, very humbly submit for the 
consideration of the House that this 
aspect of the case should be consider
ed; it has not been considered so far.

Yesterday, when the President’s 
Powers came up for discussion, we 
all knew that the objection raised by 
the hon. the Home Minister was per
fectly correct I do appeal to the 
hon. Home Minister that he will kind
ly reconsider the question. If it is 
not constitutionally possible t© do so, 
he may find some means himself to 
come to the rescue of the Rayalaseema 
people, to do something by virtue of 
which they can be assured of their 
rights which they should get from 
Iheir own brethren under the Sri 
Baug Pact. It is futile to think that 
that Pact, when it was made was only

for that time and now it is dormaht. 
This is certainly the time to see that 
the principles of the Sri Baug Pact 
are respected and followed in the 
future governance of Andhra.

Shri Raghavaehapi: I shall be very 
brief. Sir. In addition to the argu
ments I have advanced yesterday I 
would only add a few words on the 
necessity for the incorporation of these 
directive principles in the enactment. I 
h^ve already said that Justice 
Wanchoo has recommended its neces  ̂
sity. But I want to give a few of 
our experiences which make that part 
of the country feel that it is essential 
to include it as a directive principle.

For instance one of the clauses of 
the Sri Baug Pact is about irrigation 
facilities. It is given in extenso on 
page 16 of the Wanchoo Report and 
reads thus:

**To en.cure the rapid develop
ment of the agricultural and
economic interests of Rayalaseems 
and Nellore on to the level of 
those in the coastal districts, 
schemes of irrigation should, for 
a period of ten years or such 
longer period as conditions may 
necessitate, be given a preferenti
al claim specially in respect of 
the utilisation of the waters of 
Thungabhadra, Krishna and 
Pennar, giving for ten years ex
clusive attention in respect of 
major projects beneficial to these 
areas.

Whenever the question of shar
ing waters arises, the needs of 
the aforesaid areas be first met 
and that this policy be implement
ed...etc.*'
This is in relation to the irrigation 

facilities to be provided. I will for 
instance give you our experience. We 
were agitating for the construction of 
one small project in Anantapur called 
the Pennar—Kumudwavati project 
from 1921 onwards. At that time it 
was estimated to cost only Rs. 6 lakhs. 
During the old regime it was not 
possible to attract the attention of iha 
Gk)vernment through representation.^
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[Shri Raghavachari]
<rf this kind But even when the 
Congress Government came i4>to 
power i:i 1937 we asked that that pro
ject should be sanctioned at least aia  
famine measure. You know, Sir, there 
is some Government Order or princi
ple by which the Government is guid
ed in the matter of investing ?noney 
on these projects. It was a rule tkat 
it must when worked out on paper, 
must ensure a return of 3i per cent. 
And they would always refer to •his 
principle and say **As worked out. 
your project does not give to this 
per cent, therefore it cannot be takeni 
up” . And it went on like that.

A backward area has to be brought 
on to a better level taking the econo
mics into consideration, we were 
urging before them. Every alternate 
year or third year you spend Rs. 30 
or Rs. 40 lakhs on famine relief, but 
whenever we ask you to invest some 
money on an irrigation project which 
will avoid this famine expenditure 
every other year, you say there is this 
Government order; well, you do not 
really take an overall picture or a faT 
view like reasonable statesmen. It was 
for this reason that we agitated and 
when the Congress Government came 
into power we asked them that at least 
as a famine measure this project might 
be taken up. And one of the Andhra 
Ministers who was in charge of Irriga
tion and Revenue did make an order 
that it may be taken up as a famine 
measure. But immediately came the 
Chief Minister who said : this offends 
the Government order, therefore it 
cannot be taken up.

So it went on and from 1937 to 1947 
the agitation continued, and year 
after year the famine relief expendi
ture, instead of lakhs, came to crores.
I do not mean to say that if a project 
had been constructed, famine 'vould 
not have come. But surely it would 
not have been as severe. In tliat 
way the expenses might have been 
saved.

Ultimately, when the Central Gov
ernment was kind enough to contri
bute some fifty per cent under the

Grow More Food scheme or aid to 
minor Irrigation Schemes, this t^hems 
came to be taken up. The consequ
ence was that for a thing which could 
have been done in Rs. 6 lakhs they 
Wad to invest later Rs. 21 lakhs. There 
is one more thing. You know wliea 
they have to make up these agures 
and estimates, th e  total outlay on any 
project, to entitle a contribution from 
the centre, must not exceed Rs. 20 
lakhs, the limit the Central Govern
ment hove fixed for their contribution. 
Therefore'they put it at Rs. 20 lakhs. 
What happened was this. The dam 
was built. It was constructed. But 
the water had to go to fill the tanks. 
The channels had to  be dug. If per
manent channels are, to be there the 
entire expenditure would have exceed
ed Rs. 20 lakhs. Therefore they put 
some earthen Bunds. When the 
whole thing was completed, fortunate
ly this year there was good rain and 
we had a How of water in the 
channels. But the bunds breached. 
The water could not go to the tanks. 
It breached once, was repaired, it 
breached again, was again repaired. 
So it is going on like this.
10 A.M.

I am mentioning this particular 
instance to show that unless there is 
such a directive principle, that in the 
matter of irrigation facilities special 
attention and special consideration 
should be given, there will be this 
kind of '‘foot-rule measure” and “aU 
must be considered equal” Things 
will go on like this and people will not 
have contentment or satisfaction that 
their interests will be safeguarded. 
That is the real reason behind this 
feeling of seeking to incorporate a 
directive principle of this kind. That 
is so far as irrigation facilities are 
concerned.

The other thing is about education, 
that is the University. That is really 
a matter not for the Centre. That is 
why r have not put in all those details 
into it. All that I ask is that there 
should be a directive principle to 
apply the principles contained in the
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^ri Baug Pact. And, as I said yes
terday, there is a clause there about 

*equal representation—that in the 
.modem ‘set up̂  it may be difficult to 
-honour. So it i.s not really a matter 
.-which requires to be considered now. 
In this Pact naturally emphasis was 
laid on the choice of one of the two 
.headquarters, the High Court or the 
Capital. Preference should be given 
in the matter of irrigation facilities 
-and agricultural improvement. Educa
tional facilities should be provided for 
by  the University for Rayalaseema 
districts. These are meant only lor 
;the purpose of securing the maximum 
.goodwill between the two sections of 
;the people. The Home Minister said 
:yesterday that these directive princi- 
,ples are agreed to only by some sec- 
vtions of the people and therefore they 
unay not be universally acceptable I 
did advance seme considerations yes
terday, supported by Justije 
Wanchoo's Report, that these terms 

the Sri Baug Pact are not confin
ed to certain sections of people. As 
1 said yesterday, wherever he went 
-all the people swore by the terms of 
the Pact; all want them to be imple- 
:mented, all are agreed that those 
terms should be implemented. There
fore this method of preferential treat
ment by a directive principle Is essen
tial and necessary. There are reasons 
for seeking to incorporate it and it.s 
•non-incorporation woud be 
^creating dissatisfaction and resent
ment, a thing which all of us are in
terested to avoid. We are all interest
ed in securing the goodwill of all 
-sections.

Therefore I would only request the 
tion. Members of this House not to be 
:guided by smaller considerations of 
-technicalities, of meticulous examina
tion;' or whether it might, by infer
ential process, mean reflections on 
this or that section of the population. 
It ought not to be considered in that 
small view. What we have to take is 
s  very broad view of things and 
then take steps to secure the maxi
mum benefit, and contentment. And 
that would come only by the whole 
Houie sympathetically considering

the matter and seeing to it that lhi» 
kind of directive principle is incor
porated in the enactment. The direc
tive principle is not meant for ftU 
time. It is agreed that this is to be 
there till they come up to the level of 
the others: may be 10 years or some 
time longer that is permissible. Thi» 
sort of consideration of issuing direc
tion for 10 years is thought justiil* 
able even under the Constitution. 1 
am referring to it by way of analoicr. 
In this case, the term in regard to 
irrigation facilities is for a period oi 
about 10 years. Unless this matter 
is sympathetically considered, large 
sections of population in these dis
tricts called Rayalaseema will think 
that their case has not been ssrmathe- 
tically considered and their grievanc
es remedied, and that although men 
of experience, men of good will aiid 
imagination wanted to incorporate a 
provision like this to secure the 
maximum good will, all their labours 
were lightly considered and bore na 
fruit. Therefore I request that this 
amendment may kindly be accepted.

Shri B. Das: Three years ago, when 
we accepted the directive principles 
in the Constituent Assembly, we never 
thought that in creating the new 
Andhra province, )we will be faced 
with trouble of incorporating some 
of the directive principles in a statute 
of this House. I am against it. I do 
not want the statutes to be disfigured 
by suspicions between two brothers. 
To us outsiders, though I am very
closely associated with the Andhra
State being their good neighbour, one 
is creating an Andhra State and is not 
legislating here for the protection of 
imaginary grievances that might have 
happened under the joint Government 
of Madras or under the former Bri
tish regime. We are not here to 
examine that. It is a matter for the 
new Andhra State. Let them examine 
that. If two brothers cannot live un
der one legislature in Andhra and if 
they are suspicious of each other, it 
is a sad commentary on the condition 
of the people of Andhra. I cannot 
Imagine that my frlŝ Dds living in tbt
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sea coast of Andhra State will always 
tyrannise and obsess and deprive the 
people of Rayalaseema of their rights. 
1 never thought that the heart of my 
esteemed friend, Pandit Thakur Das 
Bhargava—we are very intimate friends 
and we worked in our own way for 
the framing of the Constitution—who 
is living in the Punjab, would melt 
tor the imaginary grievances of the 
people of Rayalaseema. We recognise 
that they have been neglected: not by 
the Andhra people who l^ve on the 
sea coast of the Andhra State, but by 
circumstances. Yesterday, a friend 
•f mine blamed the British Raj. I 
•gain blame them. They always kept 
the people living on the hills and the 
backward areas less developed and 
underdeveloped. But, that does not 
mean that President will intervene or 
that this House will take the power 
in its own hands and legislate so that 
any imaginary grievances may .be cor
rected .by the incorporation of certain 
directive principles in a Central A ct 
I am against it. I am against any 
provision, other than those provided 
In the Constitution, being made by 
this House to protect some interests. 
The elected Members of the Andhra 
State are under the adult franchise. 
I think adult franchise will give 
equal rights to the people of Rayal
aseema and they need not always 
be apprehensive of their cousins liv
ing in the eastern coast. I can under
stand if their suspicions were against 
the present Madras Government. The 
Tamilians arc richer people. Perhaps 
they have got a culture which is not 
very fond of the Andhra culture and 
naturally there may not be complete 
accord between the two sections of 
the present Madra.s State. But, I can
not imagine that my brother Dr. Lanka 
Sundaram will be speaking in derid
ing tones in an Andhra legislature 
BhonX the people of Rayalaseema. VTe 
who do not belong to the Andhra State, 
are not here to legislate......

Dr. Lanka SuDdaram: May 1 inter
rupt my hon. friend? When did I do 
that? I have never done that.

Shri B. Das: I do not imagine that; 
I cannot think of my hon. friend in 
that light.

Mr. Deputy-Speaker: There are no
two ^different cultures. There is ait 
occa'sional Aght between two brothers. 
Nothing more than that.

Shri B. Das: You have summed up- 
my view. In your preliminary obser
vations, you have already shown how 
your mind is working.

Mac. Deputy-Speaker: Better leave It
to them to settle.

Shri B. Das: I will close my speech. 
I agree with you that it must be settl
ed by the two brothers liying together^ 
Inter-diningi and inter-marrying. 
Though I am thankful to Pandit 
Thakur Das Bhargava, I am not in a 
position to countenance the Centre 
passing such laws. They have no right 
to do so.

Pandit Thakur Das Bhargava: Why
do you have provisions in the Consti
tution giving special rights to the- 
weaker sections of the community?

Shri B. Das: That is in the Consti
tution.

Pandit Thakur Das Bhargava: Why?
Dr. Lanlca Sundaram: I am surpris

ed that my hon. friend Mr. B. Das, the 
Father of this hon. House, should have 
taken up the position of opposing the 
principle of this amendment. In this 
very same Bill, there are a number 
of provisions, for example, in relation 
to the High Court, in relation to the 
Tungabhadra project, etc., where 
power is sought to be given to Presi
dent, or power is sought to be taken 
by the Government of India. I do not 
know in what manner the acceptance 
of this particular amendment of my 
hon. friend Shri Raghavachari would 
militate against the Constitution. I 
thought, when this debate went on in 
a different way yesterday with re
ference to another clause, that the legal 
and constitutional points were exhaust
ed. I would be brief and I would make 
only one appeal to the hon. Home?
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Mihister even at this Date stage to do 
some tbdn£ about Rayalaseema. For the 
first time in the history of Andhra— 
we have 2,000 years and more of his
tory behind us—there is an attempt to 
re-unify the people. Every one of, dur
ing the course of this debate for the 
last 7 or 8 days, belonginif to every 
political party, either on this side or 
that, is completely unanimous in regard 
to something being done for Rayal- 
aseema  ̂people. This being the case, 
legalistic arguments need not be 
brought In. This particular amend
ment which is completely different from 
what we discussed yesterday, could be 
incorporated in one manner or another. 
I do trust that the hon. Home Minis
ter will see his way to accept the 
amendment of my hon. friend Shri 
Raghavachari in order to give the peo
ple of Andhra an opportunity to come 
together and ibe together on terms of 
complete understanding and co-opera
tion.

Shri Lakshmayya (Anantapur): I am 
thankful to the Chair for giving me 
the opportunity to speak. I do not 
want to repeat the arguments advanc
ed by my hon. frienSs yesterday nnd 
today. To com^ to the point all along, 
the cry of Rayalaseema has been a cry 
in the wilderness. Our tale is a tale 
of woe. Even this year, nature have 
been cruel to us. In some parts, 
particularly in the .Taluks of Kalyan- 
drug, Penukonda and Tadpatri in 
my district, there is scanty rainfall, 
ramine relief works are yet going on 
and gruel centres are still there. Na
ture that is unusually cruel by caus
ing destruction and devastation by the 
Godavari floods this year in some 
parts of the Andhra State, has shown 
its usual disfavour in other parts in 
the shape of draught particularly in 
my district. That is why we have been 
pressing for the implementation of 
the terms, of the Sri Baug Pact. The 
terms of the Sri Baug Pact as men
tioned often by my predecessors are 
intended to help the Rayalaseemltes 
and Nellor in improving their econo
mic interest particularly, affording irri
gation facilities. Emphasis is laid on 
irrigation works in it We are thank

ful to the whole House, particularly 
to our hon. friend, Pandit Thakurdaa 
Bhargava for expressing deep sym
pathy for Rayalaseema and also tor- 
supporting us. Next we are greatful 
to the hon. Minister for Home and 
States and also to the hon. Minister 
for Finance for the merciful attitude 
taken in regard to Rayalaseema but 
I may submit any amount of sympathy 
will not fill the bellies of the millions 
of starving people of Rayalaseema. 
We request, the Centre to give 
us a ready hand, a helping. 
hand, I beg particularly of our 
Home Minister who has got a 
mature head, ripe experience, and a 
iund of legal knowledge to find some 
way, either by incorporating a direc
tive principle in the BUI or by giving 
a direction to the new Andhra State 
to implement the terms of that pact. 
We are suffering from a disease which 
is not an incurable one. It will be 
cured before long if at all the Central 
Government or the state is kind 
enough to come forward, as a physician 
with a physic of sufficient finance. Our 
land is not barren. It is a fertile one. 
We have been producing one-third— 
of the oil seeds, groundnut, castor and 
other seeds that have been produced in 
the whole of Madras. We have not got 
even one oil mill. We have been pro
ducing one^third of cotton that is pro
duced in the whole of Madras State 
but we have not got one textile mill. 
We are badly in need of this industry.

Next while our land is fertile we 
have no timely rain to raise crops. 
We are badly in need of irrigation 
facilities. My hon. friend. Mr. Raghava
chari, has just now read the report 
of Mr. Justice Wanchoo and emphasfz- 
ed on providing irrigation facilities 
and asked that some prefential 
claim should be given to the irriga- 
tional works. of Rayalaseema, when 
the new Andhra State comes into exis
tence. We have got only one big 
river in Rayalaseema, viz., the Tunga- 
bhadra, and its history was discussed 
at length yesterday. I need not go 
into it now.

Then coming to Pennar and Krishna, 
we have been longing and requastinir
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the Grovemment to take ud the pro

. Ject works which would irrigate the 
Cudapah and Chittor districts. We 
have been requesting both the Cen
tral Government and the State to in-

• elude a high level canal of the 
Thunga Bhadra’ in the Five Year 
Plan but all our requests fell on deaf

• ears. That is why we are approach
ing the centre with these repeated re-

• quests to do something to help the 
;poor, helpless Rayalaseema people, to
promote their economic interests 
by providing them with irriga- 
tional facilities and- electricity, 
which would help them to improve 
irrigation and enable them to start 
industries.

With these few words I support this 
amendment. I request and appeal to 
the mercy of the Home Minister to And 
some way to help them. The terms of 
the pact are only safeguards for us. If 
they are not implemented, there will 

’ be a great disappointment among the 
people of Rayalaseema and it would 
cause a great resentment also. They 

.apprehend that they would be again 
dominated and exploited by the coastal ‘ 
distiricts. Let themi enter the new 
State with contented and satisfied 
frame of mind. Do not disappoint us. 
Do something to help us. Where there 
is a will, there is a way. Kindly f̂ nd 
the way to help us. With this re
quest I support this new clause.

Dr. Katju: Mr. Deputy-Speaker, it 
is unnecessary to dwell for the tenth 
lime on the fact that I personally, 
the Government of India and the 
House, every one of us here—feel 
dieeply for then difficulties of our 
citizons in Rayalaseema and I hope 
and trust that the first duty that will 
devolve upon the Andhra State and 
its Legislature will be to do some
thing for them. But the question that 
arises here is a different one. It is 

'’both legal, and may I say, one of 
expediency. So far as the legal as
pect of it is concerned, I touched up- 
<m it slightly yesterday; but as you 
have been pleased to refer to the 

Ptiew clause which was soxight to be

introduced yesterday, viz., 64A., I 
would say this is a directive princi
ple. We have directive principles in 
the Constitution. The basic thing 
about these directive principles i* 
that they are applicable to the entire 
Union. Those principles indicate that 
they are generally of an all India 
application and 1 submit that it is not 
within the power of the House—that 
is my own legal opinion and that is 
the opinion we have received from 
our legal  ̂ advisers—to seek in this 
Bill to introduce a directive principle 
not of all-India application but limit
ed to a particular State. I would ask 
the House to bear in mind that we 
are now legislating under Part I of 
the Constitution. Now Part I says 
under article 3 that Parliament may 
by law form a new State in several 
ways, viz by dividing, uniting 
and so on and so forth, and then it 
says under article 4 that “Any law 
referred to in article 2 or article 3 
shall contain such provisions for the 
amendment of the First Schedule and 
the Forth Schedule as may be neces  ̂
sary to give effect to the provisions 
of the law and mr,y also contain such 
supplemental, incidental and conse- 
c\ uen tial provisions... .as Parliament 
may deem necessary.” Now, these are 
supplemental, incidental and conse
quential provisions as .between two 
States. You are dividing one State 
and making it applicable to it. Now 
you may have supplemental, inciden
tal and consequential provisions with 
relation to or inter se between the 
new State and the residuary Madras 
State. All this may be perfectly rele
vant in Article 4 but what you are 
now doing here is something which 
has nothing to do with the residuary 
Madras State. You want to do some
thing for the guidance of the Andhra 
State itself. I respectfully submit 
that the legal advice Is that we can
not do it under article 4 and all we 
ask hon. Members is to consider this 
apsect of the matter. Now apart from 
these legal objections we have got all 
these diiBculties in the reorganisation 
of the State. Was it ever conteuk-
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plated by the Constitution makers 
that In these laws which Parliament 
may have to pass under this parti
cular Part 1 you may have directives 
not to confine, as I said, to the divid
ing States?

Shri Lakshmayya: I wish the hon.
file Home Minister should direct the 
Andhra State to constitute a Board 
lor the development of Hayalaseema 
with sufficient funds to be utilised for 
a period of five years at least to pro
mote their interests.

Dr. Katju: That is entirely within 
the jurisdiction and competence of 
the Andhra Legislature, This is a 
common thing. We have got, you 
know, a Statp list. The executive au
thority of the Stale is to be found 
within the...

Shri Lakshmayya: This is a parental 
State. The son would approach the 
father for direct help Or for directing 
another son, to look after the iickly 
son. That is why We are making this 
request. T am sorry for the interrup
tion.

Dr. Katju; Supposing irrigation, 
power or any particular subject is 
within the State list.. It is open to 
Parliament to say that that particular 
matter is to be dealt with not by the 
State Legislature which is to be 
constituted, but in a different fashion 
altogether. So far as my advice goes, 
We cannot do it. As I said, our .’sym
pathies are there. Here are five dis
tricts as against six coastal districts 
in the Andhra Desh. Supposing Parlia
ment adopts this principle today, then 
there will be a precedent, and with 
all the demands that you are listen
ing to every day, you may take it 
that when this kind of Bill comes .be
fore Parliament, there may be a de
mand: “Look at me, I am District ‘A*.
I have no confidence in the compo
nent parts of the new State, and there
fore, please Put in a directive for 
District ‘A’ in that State. District ‘B* 
in the second State, and District ‘C’ 
in the third State/' And these de
mands would be made everywhere. 
It was never contemplated. I respect

fully submit, that this should be don* 
in this matter.

Now, so far as the merits are con-* 
cerned, we have here heard a great 
deal about the Sri Baug Pact. I do 
not want to go into it. It was an > 
understanding between leading pub
lic men of that particular time. Now 
you want to elevate that Sri Baug 
Pact upon high legislative anvil. Be*- 
cause it is a directive it has got no  ̂
legislative effect. It has no executive ' 
effect. It cannot be enforced in ariy 
Court. It is a mere enunciation of ‘ 
what you may call a theoretical 
principle, a sympathetic principle. 
What is it? My hon. friend says in  ̂
his amendment:

“ In the governance of the State, 
it shall be the duty of the Andhra 
State to apply the principles con
tained in the Sri Baug Pact 
described in the Tenth Schedule.**

This is what my hon. friend seeks to 
insert. If Clause 67-A is passed, this 
will come into effect. I was looking' 
into the Sri Baug Pact, and it refers, 
firstly, to Universities. It is a matter 
for the universities. Then comes irri
gation. Then comes the Legislature.

“In the matter of general seats 
in the legislature, the distribution 
shall be generally on an eQual dis
trict basis.*'
I do not know what it means.
Shri Raghavachari: I have stated it 

is not pos5?ibl(" to be honoured in the 
present set-up.

Dr. Katju: And then comes the
very last clause here;

“It shall however be open to 
vary these terms b.v common con»- 
sent.»'

What does it mean? I have never 
heard, I have not known of a i l̂ngle 
precedent where any agreement enter
ed into by public men about ten years 
back—I do not know the exact date 
of it—i« taken as a gu id e -^  whom? 
to the Members duly elected, and you 
say “You are bound by that'V My
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hon. friend Dr. Lanka Sundaram made 
a very emotional appeal and said that 
Anidhres are coming together, thej 

, ere imitijig alter 2,000 years. It 
touched my heart. But you go there. 
You hold your first session of the 

: Legislature. My hon. friend will 
have many friends, and I think the 
very first resolution that should be 
moved in the Andhra Legislature 
should say: ‘This House re-aflflrms
most emphatically its most sincere con
cern and genuine sympathy with the 
Rayalaseema people, and hereby re
solves that in matters of irrigation, 
rural electrification, distribution of 

power, distribution of seats and every
thing else, the Rayalaseema people or 
the Rayalaseema tract shall have the 
highest consideration.** Every Mem
ber should speak in its favour. It will 
be carried by acclamation. Your pur
pose will be served.

What is there to it? What does this 
directive amount to? The directive 
is only four lines. You do not direct

• anybody. You do not direct the Gover
nor. you do not direct the Ministers. 
You say the Andhra Government or 
the Andhra State should do this, that 
and the other. When Parliament enacts 
a law, it enacts with a certain pur
pose. As a matter of fact, even in

• our Constitution, the mention of liirec- 
tive principles is something unusual. 
Otherwise, it is only words of sym
pathy, Those words of sympathy 
should not come from this House. 
They have come in a.bundance. They 
should come from the newly consti
tuted Andhra Legislature. Otherwise, 
supposing the directive is there, it is 
completely neglected, nobody acts up
on it, what is to be done? It will 
become worthless, written on paper. 
The best thing is, let Dr. Lanka

V Sundaram who has enormous influence, 
go about Andhra Desh, Ro to the 
roast,'3l district people, and induce 
them to translate their s.vmpathy into 
action by passing proper budgets and 
making proper provisions. Therefore, 
on the Rounds, firstly that it is really 
Inconsistent with the Constitution,

secondly that it serves no useful pur
pose, and thirdly that It may serve 
as a very bad precedent for the future 
—it may put us into great difficulties* 
and U may lead us into a path whick 
we 'never imagined—I think it should 
not be passed.

Siri S. V. Ramaswamy; May I alse
point out that the amendment is un
constitutional, against the Constitu
tion.

Mr, Deputy-Speaker: The hon. Mem
ber ought not to take possession of 
the House like this. The whole thing 
is closed. The House will vote in 
favour Or against it. Tl̂ e question is*

In page 23, after line 41, insert:

' ‘67A. Directive Principle: In the 
governance of the State, it shall 
bo the duty of the Andhra State 
to apply the principles contained 
in the Sri Baug Pact described 
in the Tenth Schedule.**

The motion was negatived.

Clauses 6B and 69 vjere added to the 
Bill.

The First Schedule was added to the 
Bill

Second Schedule.

Shri Gadillngana Gowd (Kurnool): 
I beg to move;

(i) In page 25, line 22, omit 
“and Bangunapalley sub-taluk of 
the Kurnool district.**

(ii) In page 25, line 27, after 
“Anantapur district** add “and 
Bangunapalley sub-taluk of Kur
nool district’*.

Mr. Deputy-Spcaker: He may speak
if he wants to say anything.

SViri Veakataraman (Tanjore): Sir, 
this Clause is barred by the decision 
silready taken in respect of Clauses 3 
and 4 of the Bill The territories of
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the State of Andhra have been defin
ed in Clause 3, and the transferred 
lerritories are defined in Clause 4.

Mr. Deputy-Speaker: If that is al
ready passed, exclusion will be bar
red. But will inclusion also be bar
red?

Shri Venkataramaii: Any attempt to 
vary the territories already accepted 
by this House »s forminpT the terri
tory of Andhra or Mysore State would 
be barred by the previous decision.

Mr. Deputy-"Speaker; The amend
ment is to inc.ude certain things, and 
it does not seek to exclude. The 
decision is that this shall form part 
ol the Andhra area.

Shri Venkataraman: May 1 make
Ihnt point clear? Clause 4 says what 
shall be the territory of the Mysore 
State, i.e., the transferred territory; 
rnd Clause 3 says what shall be the 
Andhra territory. The territories re
ferred to are Bangunapalley sub
taluk of the Kurnool district, which 
h  already covered by Clause 3.

Mr. Depiity-Speaker: I agree. I
thought it was an addition, but I find 
that it is a subtraction. Therefore I 
wiJl rule it out of order.

Shri Gadilingana Gowd: I am not
asking for any exclusion or any in- 
I’lusion. I am only asking for an ad
justment within the boundaries of the 
new Andhra State. I want Banguna
palley sub-taluk to be added on the 
Anantapur constituency.

Mr. Deputy-Speaker: He want®
©angunapalley sub-taluk to be omit- 
•ted from the Kurnool constituency, 
rand to be added on the Anantapur 
rconstltuency. Am I right?

Shri Gadlllngana Gowd: Yes.
Shri Lakshmayya: Sir, that is my 

constituency.

Mr, Depnty-Speaker: The amend
ments seek to omit that constituency 
from Kurnool, and add it on to the dis
trict of Anantapur. That is quite in 
order.

Shri S. V. Ramaswamy: I under
stand that it has a population whick 
exceeds 300,000.

Mr. Deputy>Speaker: That is an
other matter—on the merits of the 
amendments. That rests on an in
' dependent footing. The point norw 
is that there is no technical objection 
on any constitutional issue that these 
are barred by the passing of Clause® 
:i and 4. The hon. Member may there
fore appeal to the House and per
suade it to accept his amendments.

Shri. Gadilingana Gowd: The pre
sent Kurnool constituency consists ol 
Adoni, Alur, Kurnool, Pattikonda and* 
Siruguppa, Now, Siruguppa is goings 
to Mysore State. It has population 
of 74.966. The Government are now 
adding to the constituency of Kumo-
ol, Dhone taluk and Bangunapalley sub
taluk, in place of Siruguppa which if 
going to Mysore. Dhone taluk alonr 
has a population of 1,27,234, whilf 
the population of Bangunapalley talu 
is 43,447, In place of Siruguppa wi< 
a population of 74,966, the Gover 
ment now intend to substitute a cons 
tuency with a population of 1,70,68J

According to the latest order , 
the Delimitation Commission, 28 sea 
are reserved in the House of t) 
People, for the new Andhra Sfr 
with a population of 2,50,07,801. Et 
seat works out at the rate of c 
per 7,50,954 of the population. N( 
only four constituencies have b* 
brought within the scope of this I 
for amendment. The constituenciej , 
they exist will be as follows:

Constituency Popula '

Anantapur 7,19,204 ^
Penukonda 7.50,814
Nandyal 7,86,252
Kurnool 8,46.669

For the 28 seats allotted to the 
Andhra Slate in the House of 
People, the average works out to 
seat petr 7,50.000 tof the populf 
Nnndyal has a population which 
above this average. Penukonda
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[Shrl Gadilingana Gowd] 
iust the average figure, whereas 
Anantapur has got a population of 
only 7,19.204, which is about 30,000 
less than the average.

Therefore, I move this amendment, 
and I request the hon. Home Minister 
to get the question examitied, and 
accept this amendment in the interests 
of Justice and equity.

Mr. Deputy-Speaker: Amendments 
moved:

(i) In page 25, line 22, omit 
' ‘and Bangunapalley sub-taluk of 
the Kurnool district/’

(ii) In page 25, line 27, after 
‘ ‘Anantapur district” add ‘‘and 
Bangunapalley sub-taluk of Kur
nool district.’'

Shri Lalc^hmayya: I oppose this
amendment. It relates to my consti
tuency, and therefore I want to say 

few words. I would suggest to 
lie hon. Minister that this amend- 
nent may be opposed and should not
0 accepted, because the 'matter is 
eing enquired into by the Delimita- 
on Commission, which is g o i^  into 

he merits of the Question. The said 
Commission will consider the pros 
^  cons of the issue. Later on, after 
eir decision is finalised, on merits, 
will be proper for the centre to 

Id or subtract or do whatever it 
ems fit and necessary. When the 
^tter is pending before the Delimi- 
ion Commission, it is not desirable 
go into the question m o w , and decide 
here. The matter may be finally 

ftided, after tho findings of the 
limitation Commission are finalised 
this regard. Till then, statiis 

p may be mai;itained.

4H*. Katjhi: I am unable to accept
se amendments for substantially the 
ne reasons as have just now been 

by the hon. Member who spoke
la
If Deputy-Speaker: I shall now 

mendments Nos. 132 and 133 to

the vote of the House. The question
is: ’

In page 25, line 22, omit “and 
Bangunapalley sub-taluk of the 
Kumool district.”

The motion was negatived.

Mr. Deputy-Speaker: The questiox^
is.

In page 25, line 27, after 
“Anantapur district” add “and
Bangunapalley sub>taluk of Kur-' 
nool district.”

The motion was negatived,

Mr. Deputy-Speaker: The question is:
“That the Second Schedule stand 

part of the Bill.”
The motion was adopted.

The Second Schedule was added to ihe 
Bill.

The Third Schedule was added to the 
Bill

Fourth Schedule
The Deputy Minister of Home AiTalrŝ  

(Shri Datar): I beg to move*

In pages 27 to 29, for “21st
April” , wherever they occur,
auhstitute “20th April.”

Sliri Raghavachari: May I know
whether it is a clerical mistake, or 
whether there is any reason why 
21st becomes 20th?

Mr. Deputy-Speaker: He wants to 
know the object of changing it

Shri Datar: The reason was that it 
was wrongly mentioned as 21st April, 
while actually the term expires on 
the 20th itself.

Mr. Deputy-Speaker: The question is;

In pages 27 to 29, for “21st
April”, wherever they occur,
substitute “20th April.”

The motion was adopted.
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Mr. Deputy-Speaker: The question is:

“That the Fourth Schedule, as 
amended, stand part of the Bill.’*

The motion was adopted.

The Fourth Schedule, as amended 
fjoaa added to the Bill.

The Fifth and Sixth Schedule were 
added to the Bill

Mr. Deputy-Speaker: The Seventh
Schedule may stand over. We shall 
take up the Eighth Schedule.

The Eighth Schedule was added to the 
Bill

Dr. Lanka Sundaram: I want to 
move my amendment No. 39, Sir.

Shri Raffhnramalah (Tenali): May
I suggest, Sir, that as the Schedule 
relates to institutions in the State of 
Madras and has got some connection 
with the compensation payable provid
ed for in the 7th Schedule, clause 47, 
the 7th Schedule and the 9th Schedule 
may be taken together?

Dr. Katju: Let it stand over till we 
finish the 7th Schedule. '

Mr. Deputy-Speaker: The Ninth
Schedule will also stand over. Can 
the House take up clauses 47 to 52?

Dr. Lanka Sundaram: There is one 
amendment of Shri Raghavachari re
garding the 10th Schedule.

Mr. Deputy-Speaker: Tenth Schedule 
is a schedule to a new clause 67A 
which was lost. So that falls to the 
ground. I shall take up clauses 47 to
52.

Dr. Lanka Sundaram: Clause 51 
relates to the 7th Schedule.

Mr. Deputy-Speaker: I shall call 
amendments to all these clauses to
gether, one after the other, and all 
the clauses and the amendments will 
be discussed along with the 7th 
Schedule.
358 PSD

Sbri Veakataraman: That would be 
very inconvenient. Sir, because each 
one relates to a specific matter.

Mr. Deputy-Speaker: I will put all 
the clauses to the vote of the House.

Sbri Tenkataraman: Discussion may 
be on each clause.

Mr. Deputy-Speaker: All right. Clause 
47.

Shri Gopala Rao: Clause 47 and the
7th Schedule may be combined.

Mr. Deputy Speaker: Yes.

Clause 47.— (Assets and liabilities)

Dr. Lanka Sundaram: I beg to move:

In pages 14 and 15, for clause 47, 
substitute:

“47. Apportionment of assets 
and liabilities. The assets and liabi
lities of the State of Madras as 
dealt with in the Seventh Schedule, 
as also current revenues and ex
penditure, shall be divided be
tween the States aflfected by this 
Act by an order of the President 
of India, on the recommendation 
of a neutral commission of experts, 
presided over by a Judge of the 
Supreme Court” .

Mr. Deputy-Speaker: Amendment
moved:

In pages 14 and 15, for clause 47, 
substitute:

“47. Apportionment of asfets 
and liabilities. The assets and liabi
lities of the State of Madras as 
dealt with in the Seventh Schedule, 
as also current revenues and ex* 
penditure, shall be divided be
tween the States aflfected by this 
Act by an order of the President 
of India, on the recommendation 
of a neutral commission of experts, 
presided over by a Judge of the 
Supreme Court**.
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iSM I to faoy«:
In pages U  ajod 15, for clause 47, 

substitute:

‘̂47. Appprtix>nment of assets 
and liabilities: (1) Subject to other 
ptoyisi\m ^  tbe Aspetf
and liabilities of the Stat« of 
Madras immediately toefore the ?p- 

4ay  ̂ shiOl bt apportiooad 
between that State and the States 
of Andhra and Mysore in accor- 
idai»^ with ihe dftcisloii of tlit 
Finaacwl Conmis^loii ftppointea 
under sub-section (2) and shall 
accordingly be jBuscowted for.

(2) Before the appointed day 
the President shall appoint a 
Financial Commission consisting 
o# three memtiers one of whom 
shall be a Judge of the Supreme 
Court who shall be the Chairman 
of the Commission.

(9) Where the valuation of as
sets is neeeascrtry for th% purpoe* 
of apportionment, the Financial CUmmiwion sIiaU determine the 
same in accordance with their 
market value on the appointed 4ay.

<4) WithBut prajudic* to the 
akMive and pftndinx the apportioar 
ment under 8Ui>*flcetion (1) the 
aMets and liabilltiM of the 
State of Madras immediate
ly before the appointed day 
be shared beh iw i the States 
of Madras. Andhra and My
sore in accordance with the 
provMipiis contained in the Seventh 
Schedule” .

Nv. Dewity4tpeal(er: Amendment
nored:

in 9B m  U  and 15, for clause 47, 
«wbitttwle:

*'47. Amoftionment of assets 
liabilities: (i) Subject to other 

prevision of this part, the asset? 
avia li^liU ea of the State of 
Madras immediately before the 
appointed day. shall be apportionr 
ed t>etween that State and the

States of Andhra and Mysore in 
accordance with the decision of 
the Financial Commission appoint
ed under sub-section (2) and 
sl̂ all accordinjjly be accounted for.

(2) Before the appointed day
the President shall appoint a 
FInanctal Commission consisting 
of three mombera one of whom 
shall be a Judge of the Supreme 
Court who,shall be the Chairman 
of the Commission.

<3) Whecte the valuation of aŝ  
sets is necessary fior the purpose 
of apportionment, the Financial 
Commission shall determine the 
same in accordance with their mar
ket value on the appointed day.

(4) Without prejudice to the 
al30¥s and pending the af^rtion- 
mettt under sui^aection (1) the 
as««ta and iiabUities of the State 
of Madras immediately before the 
appointed day be shared between 
the States of Madras, Andhra 
and Mysore in accordance with 
the provisions contained in the 
Seventh Schedule.’*

Sliri K. SnbrahmaajMi (Vizie-
nagaram): I move my amendment No.
71.

Mr. Deputy-Speaker: I think it Is 
the same as No. 27. So this is barred. 
Anyhow, jf on© is carried or lost, the 
other also will be carried or lost.

Shri Nanadas (Ongole—Reserved— 
Sch. Castes): I beg to move:

In page 14, lines 43 and 44, 
for “in accordance with the 
provisions contained in the
Seventh Schedule** substitute “ in 
proportion ip the population of 
Madras and Andhra States and 
the territory transferred to My
sore State” .
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Mr. Deimty-Speaker: Amendment
moved:

In page 14, lines 43 and 44 
for ‘̂in accordance with the 
provisions contained in the 
Seventh Schedule”  substitute “ in 
proportion to the population of 
Madras and Andhra States and 
the territory transferred to My
sore State” .
Shri RagimTMiHifli; I bex to move:

In ptge 15, line 2, after ^ c i -  
sion'' ineeH '*b«8ed on the recom- 
mendatiozis o f a Conunittee pre
sided over by a Judge of the 
Supreme Court” .
Mr. Deputy-Speaker^ Amendmdnt 

moved:

In page 15, line 2, after “deci
sion’ ’ insert “based on the recom
mendations of a Committee pre
sided over by a Judge of the 
Supreme Court” .
Tliese are all the amendments to 

clause 47. ^
Shri Venkataraman: The schedule

may be taken up separatMy because 
if the amendment to clause 47 is car  ̂
ried, then the schedule becomes in- 
fructuoua.

Mr. Depifty-Speaker: I^nancial Com
mission?

Shri Venkatammaa: Yes.
Mr. Deputy-Speaker: All right. Let 

us see.

Dr. Lanka Snndaram: With reference 
to clause 47 as Incorporated in this 
BUI 'hi it% feter»-relati0nship with 
the 7th Schedule....

Shii Esvaim ReMy <Cuddapafa): Sir,
1 wmt to move my amendment No. 73.
I beg to move:

In page 14, lines 43 and 44 
“in accordance w i^  ttae pro

visions cot^ained in the Seventh 
Schedule” “by order ct
ttie Presideobt on the recommenda- 
tiomi of a commission of experts

presided over by a Judge of ttie 
Supreme Court to be constituted 
by the Presideat ’̂.
Mr. D c^ ty -Opeaiwr; Amendment

m ow l:
In 14, lines 43 and 44 

for “in accordance with the pro
visions contained in the Seventh 
Schedule” substitute “ by ord ers  
the President on the recommeada- 
tioju of a commission of experte 
presided over by a Judge ot the 
Supreme Court to be constituted 
by the President”.

■Dr. Lanka Sundaraia: The provisions 
of clause 47 of this Bill taken together 
with the provisions of the 7th 
Schedule are of vital importance to 
the wellbeing of the people of the 
future Andhra State. I may straight
way confess, that we from Andhra 
feel very much perturbed about the 
manner in which the problem of as
sets and liabilities is sought to be 
disposed of by the Govemxneht of In
dia in terms of the clauses incorporat
ed in this Bill before this hon. House.

I have no desire, Mr. Deputy Spea
ker, to cover the ground I have covered 
or sought to cover on the 13th of this 
month when opening the debate with 
my Motion for reference of this Bill 
to a Select Committee. But. Sir. with 
your permission, I would like to make 
a reference to a very important Finan
cial statement made by my hon. 
friend, the Finance Minister, on the 
17th of this month. I have got be
fore me here the official text, and I 
seek the indulgence of the House to 
Quole thvee email paragraphs from 
that statement which, to my mind, 
supply the arguments which 1 will 
seek to advimce with regard to my 
amemdment No. 27. Shri Deshmukh 
said on the 17th as follows:

“Certain financial assets such as 
outstandings in respect of loans 
made by the present Government 
to cultivators, local bodies, etc. 
will also have a direct relation- 
dkUp to the territory lorming the 
fltete. and wUl accrue to liie State
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[Dr. Lanka Sundaram]
 ̂ in which the territory is located. 

Here, Sir. also observations have 
been made based on some lancied 
information in regard to the 
dimension of the assets in the two 
States. As soon as it discovered 
that the figures are not what they 
are. this argument is apt to shift. 
That just illustrates the danger of 
trying to infer general principles 
from incomplete and imperfect 
data” .

Stated as such with the cold, calculat
ed attitude of an accountant, the 
principle looks unexceptionable, but 
the gravamen of our difficulties in 
Andhra Desh is this. When repeatedly 
attempts were made in the Madras 
Legislature and also privately— had 
occasion to quote the correspondence 
Shri Viswanathan had with the Gov
ernment—access to information was 
denied to us. In this particular state
ment of the bon. the Finance Minister,
I would like to draw attention to the 
loans granted to land mortgage banks>. 
for example. Our information—at any 
rate our suspicion—is that there was 
a greater amount of placement recent
ly in the deep south compared to the 
rest, and the principle of location as 
it is sought to be enunciated in this 
Bill goes exactly against us. I do not 
wish to enter into technical details, but 
I will proceed, with your permission. 
Sir, to another paragraph in the state
ment of the Finance Minister made 
on the I7th. He said;

“As I explained earlier, it will 
be almost an impossible task to 
calculate how these assets were 
built up in the past and the most 
equitable method though, it is 
perhaps a somewhat rough and 
ready method, seems to me to 
divide these assets on the basis ol 
population. These assets belong 
to the people as a whole in the 
sense that they were not ear
marked for any specific purpose.**

This, again is an unexceptionable 
principle—on paper. But simply because 
there Is no attempt made so far-^I

would go a step further, With due res
pect to the Finance Minister—an at
tempt to be made was blocked in 
Madras; this state of affairs has come 
tô  happen, and I claim with all sincerity 
that this is not fair to the Andhra 
people.

The third quotation, and that will 
be the last, from the Finance Minis
ter’s statement is as follows:

“Even assuming that one could 
reduce the assets and liabilities on 
a valuation basis, there is no single 
method by which one could distri
bute the nett assets or liabilities 
between the three States. The 
partition of the State has to be 
treated throughout as practical 
statesmanship and not something 
to be done on any theoretical, 
commercial or notional basis” .

I claim that there is a gross derelic
tion of duty on the part of the Govern
ment of Madras and of the Government 
of India in respect of the gathering of 
information necessary for the division 
of assets and liabilities between the 
future Andhra State and the resi
duary State, and with your permis
sion, Sir. I would develop my point. 1 
hope the House will give me indulgence 
because we from Andhra Desh, Ir
respective of party considerations, are 
completely convinced that justice Is 
not being done and this is the only 
chance we have to place on record 
our views.

I tried to show on the 13th of this 
month in the general debate that an 
attempt has been made— I am address
ing myself to the activities of the 
Madras Government in the particular 
instance—to somehow or other present 
figures which cannot be scrutinised, 
and which defy scrutiny. Here, Sir. I 
have before me three statements from 
the preface to the Budget Estimates 
of the Madras Government for the
year 1953-54 as presented to the
Madras Legislature. I am sure the
House will bear with me as to the
manner in which we from the Andhra
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Desh are precluded frota getting access 
to information.

The first quotation which I would 
like to make from this preface Is liKe 
this. I am quoting:

‘The figures for the Telu^ dis
tricts have been worked out in
consideration with the Heads of 
Departments who are largely guid
ed by the figures of respective 
treasuries for the past few years.”

I am here freely to say, and declare 
boldly, that there is no attempt made 
in this Budget Memorandum to col
lect figures for a series of years. The 
figures are only available for two 
years. In other words, statements 
are made which are not substantiated 
by the papers circulated in the Madras 
Legislature.

The second quotation is this.

“In respect of transactions which 
cannot .be traced to district 
treasuries and of budgets of a 
common nature for the whole 
State, the allocation between the 
Telugu areas and the non-Telugu 
areas has been made on the basis 
of population according to the 1951 
census.”

Here is an admission that certain 
transactions could not be traced. It 
resolves into an admission. This 
point goes to prove that the allocation 
which has to be proved is assumed. I 
do not wish to comment any further on 
this particular quotation.

Then, I come to the final quotation 
from the particular document, which 
Is to my mind very revealing Indeed, 
the preface to the same Budget Esti
mates for 1953-64. The whole of the 
Bellary district has been excluded 
from the Telugu area, although while 
preparing the capital section of the 
Budget in relation particularly to the 
Tungabhadra project and the Ceded 
Districts Hydro-Electric Scheme they 
have been “taken wholly tg thQ Telugu 
area”.

[P an d it  T hakxtr D a s  B h a r g a v a  in 
the Chair.]

I would like to lay stress on **taken 
wholly to the Telugu area” in the quo
tation. I do not wish to belabour the 
point because statistics can be made 
to do anything, I am only trying to 
show the manner in which the accounts 
are presented to the Legislature clear
ly demonstrates that there is some
thing seriously wrong as regards the 
manner in which they want to give the 
information necessary for the Govern
ment of India to incorporate in the 
clauses of this Bill, particularly with 
reference to clause 47 and the Seventh 
Schedule.

Mr. Chairman, you will notice that 
the Notes on Clauses of this Bill, par
ticularly with reference to clause 44 
on page 49 is a very extraordinary ad
mission. I am quoting:

“This clause accordingly seeks 
to regularise the position by pro
viding that notwithstanding the 
failure of the Madras Legislative 
Assembly to vote on the grants 
and of the Madras Legislature to 
pass the necessary Appropriation 
Bill, the vote on account passed 
by that Assembly etc.”
The point I am making is this. 

There is a dereliction of duty on the 
part of the Madras Legislature to pass 
the Appropriation Bill this year. And, 
as hon. Members are aware, the Ap
propriation Bill is very vital for any 
determination of the manner in which 
these assets and liabilities will go into 
the account. Of course, I will be 
told that after all the Auditor-General 
U there and the accounts are there 
and so on and so forth. But I am en
titled, as a citizen of India, as an elec
ted Member of this House, to have ac
cess to information. I claim that 1 
am shut out. When I say, *1’, I in
clude every hon. Member of this 
House.

Having said this, I would like to 
make a reference to what informa
tion was given to us informally at a 
meeting convened by my hon. friend, 
the Home Minister. We are told—I 
am quoting figures to the best of my
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P r . l«ftnka Suadaiann] 
recollection and it these is any mis- 
t9k »  the hoiL Finance Mistister may 
correct nie-H;be foUowlttg would be 
tbe position. The total capital ex- 
pendiuluFe al Madras will be 117 erores 
of rupees, on the appointed day. We 
were <K>id that the Andhra portion 
would be 5̂5 crores and the Mysore 
pov̂ iQci would be 14 crores. That is 
OM Gregory oi accounts. The secood 
cfttegQvy is qoutdat to be given to us 
yeslcrday—of course, subject to slight 
vamtiens. It is this. The Public 
Debt oi tJae com|K>sit« Madras State 
vm M  be 117 ctrores. Of this public 
borrowing would be 87 crores, and 
the balance of 30 crores would have 
been financed from revenue.

n  A.M.

Sir» my chief complaint is, how are 
these figures arrived at? Is not this 
House entitled to scrutinise these 
figures. That is why I was pleading 
on the I3th of this month for a Select 
Committee. We have absolutely no 
basis to get to know as to the manner 
in which these vast appropriations are . 
brought together, in terms of figures. 
Both in the Madras Legislative Assem
bly and the other State Legislature to 
which this Bill was sent in draft form, 
no opportunity was aiforded to mem
bers to scrutinise these figures. Sir, I 
think there may not be one single hon. 
Member in this Mouse who would deny 
me the right of access to Information.
I am asked to give my vote without 
knowing what exactly the implications 
o f these figures are. In order to show 
that there is still room for a reasonable 
mi«appreh«ision, I will, with your 
permission, quote a passage from the 
Budget Memorandum of the Madras 
Qovermwent fbr the year 1^52-53 at 
pages 143 and 146, and show that the 

. figures sought ta be given to us yester
day do not tally with these figures. I 
repeat again the page numbers; they 
are H5 and 146 of the Budget l\ftemô  
rapdwm for 1952-53. I am unable to 
get infoxmatioa on this matter in the 
i.itest Dudget Memoraixdum. Here 
the capital liabilities on th£ 31st 
Maccb l9J59i ase shown as B0. 94,83

lakhs, assets Rs. 138,54 lakhs and the 
excess of assets over liabilities is 
R b . 43,71 lakhs. These are the figures 
and how do they compare here? There 
is absolutely nothing to show as to 
w^at happened between the 31st 
March of this year and the figure 
sought to be given us yesterday. I am 
entitled as a Member of this hon. 
House for information. But. I am 
not given information.

Here is another estimate given in the 
same MemoraDdwi for
53. at vttgBs H5 and 146. Here ie 
a pecuJtiar posttion. Prodoctive assets 
total Ss. 91,90 lakhs; unproductive 
35.99 lakhs. Total 127.7’9 lakhs. The 
otter tAar the hon. Home Minister sa^ 
that we are la3ong down priaciplei, 
and then see what will happen. That 
is not a fair way of treating the dirir 
sion of assets and liabilities between 
the future State of Andhra and the 
residuary State of Madras.

If I might be permitted to make a 
statement. According to the manner 
in which these assets and liabilities 
are sought to be divided in terms of 
the provisions of the Bill before us 
we would only share liabiliities because 
there wowW be an excess of placement 
of assets in the residuary state of 
Madras. Here I would like to refer 
to tbe remarks of the Dhar Committee, 
a Committee appointed by the Presi
dent of tile Constituent Assembly 
the mttme of the Constituent Assembly, 
which went most exhaustively into 
this 9ues4^n of Andhdra and other 
provinces. I am q<uoting from p a ^
86 of the Report of the Dhar Com
mittee. The Dhar Committee recom
mended that the Government ''should 
estimate the assets at their market 
price and divide them between the two 
separating parts on population or ?e* 
venue basis, and compensate the losing 
province by payment in cash.”

I would like to ask my hon. friend 
the Finance Minister, what has hap
pened to this recommendation.

SMb C. m. Oeniimfch: Wts have got 
no cash.
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Dr. Lanka Sundanun: Of course, it 
is easy to say we have got no cash.

I cannot say what happened to theSe 
recommendations. If the House per
mits me, I will go through two other 
important points in this connection. I 
am quoting from j  9 of the Report 
of the Partition Council, a document 
printed by the Madras Government. 
The Partition Council went into this 
question. In paragraph 20 of the 
Annexure I, they have said:

**But pending the final adjuat- 
ment of the partition accounts, 
securities of the aggregate face 
value of ten crores shall be trans
ferred to the Andlira province for 
ways and means purposes and the 
remaining securities shall pass to 
the Madras province subject to the 
said adjustment.**
Of course, my hon. friend would tell 

me that there is no cash. I must say 
it cannot be said that the assets will 
remain where they are and divide the 
liabilities. I am entitled to ask that 
there should be an investigation into 
the manner in which the assets and 
liabilities of the TOmposite State of 
Madras are disposed of, and Andhra is 
entitled to a fair and equitable divi
sion.

Then, I come to the Wanchoo report. 
At page 38, Mr. Justice Wanchoo says:

“There wUl' be nothing available 
for ways and means purposes tbr 
the n w  State.*’
I will quote an earlier passage. At 

page 35 of his report Mr. Justice 
Wanchoo says:

**I understand that that picture 
Instead of showing a liquid bal
ance of 1,704.76 lakhs (I repeat
1,704:7«) as on the 31st March 
1952, would show a deficit which 
may be anywhere in the neigh
bourhood of It) crores.**

Several hon. Members said timt 
when I spoke on the 13th Of this month 
on this Bill I should not have used 
ttte word "'pauperisation” . I ref^t^ 
Sir, I httve Mpeat the word.

The manner in which the finances of 
the Madras Government have been 
managed is not germane to the discus
sion on the Bill, but it comes into the 
picture. 1 would like to make one 
observation,—I can go on multiplying 
examples from published documents. 
—that is all the infornuition I have got, 
we do not belong to the Government 
and we have no access to special of!l- 
cial versions—that the way in which 
accounts are sought to be regularised 
or adSusted^I would ev«n gb aset fur
ther, 1 am not given to making unpai«- 
limientary expressions—gives an im
passion that they are manipulated in 
0»der ifo deprive the ftiture Andhra 
State of its proper itiead of assets and 
Uaba&ties;

I speak with a certain amount of 
indignation. I have quoted the other 
day the full correspondence between 
Mr. \Tisvanathan and the oflElcers con
cerned in the Madras Government. 
About what? The amounts Of loans 
given to land mortgage banks in the 
South. The answer was—I do not 
wish to repeat It, it is already on re
cord in the proceedings of the I3th,— 
that the labour will not be conmiensu- 
rate with the results—it is not worth 
the trouble. This is the way in which 
we are treated. Being the last oc
casion on which I will have an oppor
tunity of speaking on this question, I 
have safd with the greatest amount of 
sorrow these words, which I want to 
go on> record. I feel very strongly, 
Mr. Chairman, that clause 47 and the 
Seventh Schedule are comi^tely load  ̂
ed against the genuine, legitimate and 
reasonable interests of the Andhra peo
ple. That la why I have given notice 
of an> amendment. And what is this 
amendment? It is exactly a copy of 
the resolution passed by the Madras 
Assembly. WiLy cannot Government 
aec^t it? What does the amimdment 
seek to hoi^? An inv«itigation—an 
impartial outside Investigation by a 
Commission to be presided over by 
a Judge of the Supreme Court. It is 
not a dilatory motion. It is an in
vestigation on a continuing basis. Let 
the separation of Andhra take place on 
the appointed dar. let this hivestlga- 
^qn tb on. hon. friend
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[Dr. Lanka Sundaram]
Raghavachari quoted the example of 
Orissa, when the investigation of as
sets and liabilities went on for a num
ber of years. There is no political 
propaganda involved in this. A set 
of officers from both States would as
sist the neutral commission, and the 
investigation will go on and whoever 
is entitled to get will get on the recom
mendations of this Commission.

I consider this is a very reasonable 
proposition. There is another amend
ment notice of which has been given 
by my hon. friends Mr. Nanadas and 
Mr. Raghavaiah (No. 72 on the con
solidated list). This is only a copy of 
the resolution passed by the Madras 
Assembly. I am only asking for an 
impartial approach to this problem. I 
tell the hon. the Finance Minister. Let 
there be no occasion for the Andhras 
to nurse a sense of grievance, a sense 
of suspicion and a sense of injustice. 
All this is based on one single point— 
and I crave the indulgence of the 
House, to repeat it—that we are shut 
out from having access to information. 
We are asked to accept these princi
ples—these so-called principles, which 
cut each other out, because there are 
three principles in the Seventh Sche
dule.

We say on the last opportunity of 
speaking on the clauses of this Bill 
and we wish it to go on record, that 
the Government of India are not hold
ing the scales even as between Andhra 
and the residuary State of Madras. 
They have become partisan. I am 
sorry to say this, but I am bound to 
say it in all humility. Let them not 
continue this attitude. It is not good 
for the country as a whole.

I live in Delhi—I have been here for 
the past twenty years. I am not ac
tuated by parochial considerations: I 
«ee things from a distance, even though 
I come from Andhra. I am bound to 
tell the Finance Minister to remove 
every available cause for suspicion and 
grievance*

Shri Raghuramaiah: I am not one of 
those who regard the Government of

India as partisan, but I must say this 
that the opinion expressed regarding 
the strength of feeling in Andhras is 
true and applies to all sections of the 
Andhra people. The reason is not 

^because they g,?-{^rejudiced against 
the Government of India. The reason 
is very simple. We do not know the 
facts and figures. We have a feeling 
that the Government of India have re
lied on the facts and figures supplied 
by the Madras Government. We have 
reasons to suspect the bona fides of 
the Madras Government. That does 
not mean that we suspect the Govern
ment of India. It is our duty to bring 
it to the notice of the Government of 
India that they should have satisfied 
themselves about this by the appoint
ment of an impartial committee. Here 
a question of principle is involved. It 
is not a question of Andhra versus the 
residuary state. Tomorrow so many 
other States may break up. The ques
tion is, in allocating the assets and 
liabilities are we going to rely on the 
facts and figures furnished by a parti
cular province, the authorities in a 
particular province, who, human na
ture being what it is, are likely to be 
prejudiced in favour of this or in fav
our of that.

I will give a few instances, even 
from the Seventh Schedule, to show 
that we have not been treated fairly. 
For instance, take the advances to 
local bodies. The other day when I 
raised this question and said that a 
larger amount has been spent in resid
uary Madras and a lesser amount has 
been spent in Andhra. I was told: 
*'No, no; Justice Wanchoo has given 
figures and that shows roughly 36 per 
cent.” I have calculated the figures 
given by Justice Wanchoo himself. I 
would draw the attention of the House 
to page 55 of the Wanchoo Report. As 
a matter of fact these figures are only 
up to 31st March 1952. A year has 
rolled by since then and we do not 
know, especially in anticipation of the 
division, what all has happened. That 
is one of the apprehensions we have, 
considering the past history of the 
case. I have worked out the loans
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and advances given to local bodies and 
it comes to 33 per cent, even according 
to the figures given by Justice Wan- 
choo up to 31st of March 1952. In this 
particular case we are getting 3 per 
cent, less and thirty three and odd 
per cents, make cent per cent. We 
do not know in what other respects 
we have been treated in this manner.

In regard to stores it has been 
sought to be explained away. We do 
not know what is the value of those 
stores. We have no material. Even 
today I would request the Govern
ment of India to tell us what is the 
net value of the various stores which 
are supposed to come under the clause 
dealing with it. We are absolutely 
in the dark about it. We do not 
know whether it Is to the tune of lakhs, 
or whether it is to the tune of crores. 
This information obviously has been 
furnished by the Madras Government 
and it would be rather harsh to ask 
us to accept that the stores shall be 
divided according to indents. The 
indents are made by the powers that 
be and we do not know for what par- 
ticrular area the stores are intended. 
After all the money has come from 
the general revenues of the composite 
State. When we are dividing so 
many things on a population basis is 
it not reasonable that we divide the 
stores also on the same principle.

It has been said that the net liabili
ties are to be divided on the basis of 
the capital investment. The figure of 
Rs. 117 crores has been given to us as 
the value of the capital investment. I 
take it that this figure is based on 
those capital works for which capital 
accounts are kept. I do not know 
how this figure of Rs. 117 crores has 
been arrived at. Whether it is based 
on facts and figures or on a rough es
timate I do not know. But assuming 
that this figure is correct, what about 
the crores and crores that have gone 
without account being maintained? It 
may in each case be two lakhs, three 
lakhs or four lakhs—that does not 
matter. But the total may be hundreds 
and thousands of lakhs. It is very 
easy to say **why do you bother about

five lakhs expenditure?'" After all. 
India is a poor country and particu
larly for a deficit state like Andhra 
even a lakh of Rupees counts a lot.

You have only to come down to 
Andhra and you will see how badly 
the roads are maintained. Even the
Trunk road is monstrous. You must
be prepared for your car being punc
tured in five minutes. The roads have 
been neglected. We have not got at 
all the proportion which we expected.
I am not grumbling; I am only stating 
a fact that we have not got our due. 
The provision regarding the balance 
of Road Fund says that it should be 
divided on 36 per cent, basis. Well, 
that is about the money in the coffers 
of the Madras Government, remain
ing after they have used the best por
tion. They have not given our due 
share for the improvement of our 
roads. Whatever remains they want 
that also to be taken away. That is 
the kind of treatment that has been 
meted out to us.

Then, about the revenue expendi
ture. We do not know how revenue 
has been spent all these years. I do 
not want to go into ancient history. 
After all, the members of the indepen
dent committee to be entrusted with 
the job will be men of high integrity 
and great experience. They will find 
out to what year in the past they 
should go and to what year not. We 
are not imposing any conditions that 
they must look into the matter from 
the very beginning of the universe. 
They should see how far the princi
ples of equity have been adopted. Some 
say “why do you not trust the Govern
ment why do you want Judges?''. Sir, 
if I may say, with great respect. Gov
ernment themselves have been appoint
ing judges like Justice Wanchoo and 
Justice Misra. In appointing them Gov
ernment will be appointing impartial 
persons who have no axe to grind and we 
are only following the example set by 
the Government of India. All that 
we want is that the Government of 
India should satisfy themselves and 
not proceed on the basis of filets and 
figures given by the MAdras Govern-
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m«nt, about the correctness of r̂tiich 
We know nothing.

After all. the principle is practically, 
or to a kirfe extent, coQ€ed«d by the 
Government ki Clause 51. The only 
differeoce is tiiis: while in Clause 51 
aomebody ha» got to move in the mat
ter, we say: why not the Goverament 
of India themselves move in the mat
ter? In my amendment I have pr^  
viOed that until such impartial Com̂  
nsittlce is apfioinfted the Gk)vt!mment 
oi Imtta may adopt tiHe Seventh Sche
dule' as the ready basis for going ahead 
so that the adniimstratlon is not pa* 
talysed. What we wast is that inr 
steaid o£ leanring it te> the parties to 
vaise the maitter at a subseciiient stage 
the Govemnient of India sbouM do it 
ritfit new. It is, if 1 may say so, a 
vmaninoous raqmst of the entire 
Andhra peoplie; it is not induced by 
aniy parochiml sense; it is not induced 
by any refleetions on the Government 
of India, We have atosolmte laith in 
the Government of India.

I do not want to take much more 
time of the House. I request the Gov
ernment of India even now to reconsi
der their decision.

Shri Raghavachari: I have given an 
amendment and I wish to impress upon 
this House and the Government that 
my amendment does not very much go 
against the procedure that the Gov
ernment wishes to adopt in the matter 
ot distribution of these assets and lia
bilities.

Sub-clause (2) of Clause 47 relates 
to the powers of the President in the 
matter of a division. It provides:

‘‘Any dispute relating to, or aris
ing out of, such apportionment 
shall be referred to the President 
whose decision shall be final.’* I 
have here sought permission to 
introdtiee a phrase which I am 
reading:

Betwtwn the words '̂decision” 
and •«iaH be taal” insert ‘laased 
m  the 9  ̂9  Oaw*

mtttee presided over by a Judge 
of the Supreme Courf*.

Why I ask for this amendment, I 
might mention, is this: that under 
Democratic set up of Government 
'President's decision, is the decision of 
the Government of India. We cer
tainly know that the President cannot 
act otherwise than on the recom
mendation of his own Government. 
What does this ‘‘President’s decision 
is ilnar mean. Instead of putting 
these woriis in an honoroflc phrase 
and say It is the President that deci
des; it is something like Sankamulo 
rawidi thearthixm Kadu.

Kmaati Annie Mascarene:
give its English translation.

Please

Shri Raghavachari: Out of the conch 
must come the holy water. We, there
fore, feel that it is simply a garb. You 
simply say “the President whose de
cision shall be flnar*. 1 take it that 
it will be the decision of the Central 
Government. I am not here stating 
anything against the impartiality of 
the Centre in the matter of this deci
sion. I am not attributing any mo
tives either. The real feeling is that 
if a dispute must be decided by one 
man and that one man is to be guid
ed by many men, he may consult us 
or may not consult us. I mean the 
real considerations that arise in the 
matter for decision may be taken in 
one case and may not be taken in the 
other case. Though, of course, gene
rally I would like to state that they 
will be considered, but still you must 
have an Expert Committee to look 
into the whole matter of disputes who 
should make a recommendation and 
the President will finally give his de
cision. That is the scope of my 
amendment.

Mow. I would like to go into a little 
history and give the reasons which 
make us consider this as a matter es
sential to be incorporated in the Bill. 
It is proposed by the Central Govern
ment that the apportionment of assets 
and liabilities should be made in the 
mmieF indicated in Schedule VXX w w
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before the House. The matter was 
iMstee the LiegislAture& oi the Madras 
6Jod Myaore SUtes. The Madras Le- 
gifilatuve cesolAfed that this divisioa 
o£ ass«ts and. liabilities must be on the 
recomflaanriations of a committee. 
NjOw». thAse recommexulations certainly 
are not binding under the Constitution. 
You may take them into consideration 
or may not take them into eonsidera- 
titm or you ma^ not throw those re
commendations into the wastepapar 
basket. That is  not the way q1 deal
ing wiJbh. public ooinion.

Now wi ŷ is it that the Andhra peo
ple have been cltimouring that there 
should be an impartial investlgaticai 
into tftis matter? R is very easy for 
TftTOilllans or for those who will live 
in the residuary stfeite to say *‘What is 
this mentality? Why this suspicion? 
What is it that we have done?'* These 
mere questions will not allay the sus
picions that exists in our minds and in 
ttle country. This mentality is not 
a thing which is fbreign to the under
standing minds. Today, sitting under 
the tree, we have a history of years 
before us. Whsit is it that we have 
expericfnced? What is the result of 
all the previous experience that we 
todfeiy see in the form 'of a naked fact? 
The Andhra State or the area which is 
to be formed into the Andhra State is 
undier-develbped. The other residu
ary state is developed; left to myself, 
I would say. very well developed. We 
And this fact that we are under-deve
loped. We have always been clam
ouring "Well, you must give some at
tention to the d^elopment of these 
areas'*

This kind of suspicion is also based 
upon the neglect of the administrator 
who happen to be at the helm ot 
ailairs. The other day my hon. friend 
Mr. Ramaswamy said “you have your 
Ministers, six or seven” . It is not 
the number that counts. It is the 
guiding force, the driving head that 
counts. Year after year we have 
seen* the budgets, and the consequence 
is neglcct in ^  improvenciî t̂ th«s« 
parU

I will just quote one or two instan
ces. We in Rayalaseema have been 
a&king for bringing in electricity from 
the Mysore Government, which they 
were very willing to sell, so that our 
rural parts might be developed. For 
the last seventeen years we have been 
agitating. The Madras Government 
was not prepared to negotiate the mat
ter and decide it. They took years 
and years and finally they decided to 
have 375 kilowatts of energy. By 
the time tiie 375 kilowatts of energy 
came into Hindupur, the Government 
says “we have no money to purchase 
the posts, we have no wires, you had 
better atop it’s extension to rural 
parts. So the 375 kilowatts of energy 
is to be found lodged in Hindupur with
out much purpose. When we asked 
“you please give to us some prefer
ence*’, there was the Bhattacharya 
Committee also recommending it and 
so on. When Mr. Sri Prakasa the 
present Governor came I did make a 
representation about this. It is un
thinkable that you have no money for 
these purposes. If you cannot have 
iron posts, have bamboo posts and do 
something about it. But nothing is 
done. And they have made a rule; 
now, if you want electricity to be 
brought to your field or house, you 
deposit Rs. 1,000 or loan to the Gov
ernment that m\ich sum which would 
be required for bringing the poles, 
wires and other materials and then we 
will give it. That is one instance.

I will give you another instance. 
Three or four years ago—I do not 
know the year—a budget sanction was 
made for installing thermal stations 
in Kadiri; Penukonda and Madana- 
palii. They were never installed. 
That year passed, the next year pass
ed, and the one after that. They 
were not installed. The engines and 
other parts of the machinery were 
installed in the other parts of the resi  ̂
duary Madras.

Similar is the story with regard to 
irrigation projects.

So everywhere the thing is one of 
neglect of this portion of the area, of 
Andhra. And th^ say: you havf
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some irrigation facilities. Those were 
done in those pre-democratic days, 
years ago, when some one or two of 
these projects were built. And there 
they stopped.

So the feeling of neglect and anxiety 
about future development is a real 
naked fact before the people. They 
see that one portion of the country is 
developed to the utter neglect of the 
other portion. That portion is deve
loped, over-developed; this portion is 
under-developed, neglected. There
fore we have this suspicion. And 
today we ask you: in the matter of 
this partition please have some justice 
and equitable principles to guide its 
decision.

What is it that we are asking? The 
Finance Minister says: it is not like a 
family partition. Is it a firm that is 
going to be dissolved? Is it some
thing entrusted to a receiver to sell 
the assets at the market value and 
divide them? The administration 
must go on, it cannot stop.

Certainly you are going to have a 
partition. If this is not partition why 
do you call it division of assets and 
liabilities? You should have stated: 
you go to the new State and manage. 
It is partition and division of assets 
and liabilities. And you must bring 
some principles in the matter of divi
sion of assets and liabilities. Justice 
and equity is the matter to be concen
trated upon. And you must not only 
do justice but should also appear to 
do justice, as people say. Please do 
appear to do justice. We have been 
complaining that there has not even 
been that appearance so far. Appear 
to be justl

Therefore these matters must be 
seriously considered and the division 
must be effected on certain principles. 
Surely we have certain principles laid 
in the Schedule. 1 am not disputing 
many of those principles that have 
been laid down. I would ask one 
thing. We, representatives of the 
people, have been asked to agree to

these principles guiding the division 
of assets and liabilities. My hon. 
friend Dr. Lanka Sundaram has al
ready stated that our representatives 
in Madras have tried their level best, 
not once but many times, asking for 
definite information. What is the 
material? What are the figures? 
What is the total amount of loans 
advanced? What is the Local Board’s 
advances? What is the amount of 
outstanding taccavi loans? What is the 
amount of stores? Letter after let
ter is written for details. And the 
answer is: the enormity of the labour 
Involved is not cbmmensurate with 
the results likely to be achieved. I 
should expect that, a Government 
which surely must have some records 
and other data must by a simple pro
cess of mathematics be able to say 
‘Hhis is the figure” . And is it just 
today that this question of partition 
has come up? This question of the 
constitution of the new State is not 
new. For over decades we have been 
agitating for separation x)f Andhra. As 
commonsense people, I ask, you. when 
one section of the country wants to 
go out of the other part, will not the 
people in the control of the adminis
tration have the idea that some day 
this brother is going to go away from 
us? With this mind they have carri
ed on the government for years. And 
I have given you instances of their dis
regard and neglect. What is it that 
you expect? The administration has 
been carried on to the detriment of 
this part of the country and to the bet
terment of the other part. Therefore 
in the matter of assets and liabilities 
we ask: let us know your figures. My 
friend said he fears manipulation. He 
fears something. But I would say 
the governmental registers are there, 
the figures are there, they may be 
totalled up. They may employ half 
a dozen more clerks to total them up 
and give these details. That would 
have enabled us to take a decision.

Do you not think. Sir. that as re* 
presentatives of the people we are ask
ed to agree to pass legislation contain
ing certain principles the working of
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which or the results or effects ot 
which God alone knows whether they 
would be in our favour or against us? 
How do you expect us to agree to them 
without knowing how they would 
affect us? If we know them, we may 
not quarrel about the principles in an 
academic way. A principle may be 
all right. But if the principle in its 
working application creates hardship 
we will be entitled to say: this princi
ple must have a proviso. You do not 
want to do anything and therefore you 
ask us to agree to these principles. I 
think that as reasonable men we must 
protest and emphatically state that it 
will be unwise, unreasonable on our 
part as representatives of the people, 
to agree to this and commit ourselves 
to it.

And once we agree to these princi
ples and the thing goes on, what hap
pens? We can raise a dispute and ask 
the President to decide it later. The 
President may well ask us—and I 
think he cannot but ask—**you, like 
blind people, have put your signatures 
to a set of principles which I should 
apply; when the principles are applied 
this is the result” . What is it that we 
can say before him?. Naturally we 
will simply have to hang our heads and 
say: Quite, Sir, we were not wise.
Therefore this question of simply try
ing to decide it this way will not do.

Not only that. I will mention an
other point. These principles have 
been drafted or decided upon or settl
ed in consultation with the Madras 
State’s Finance Department. The Gov
ernment has had these figures and they 
have agreed to these principles. We 
do not know. It ia precisely for this 
reason that section of the Gk)vernment 
of Madras a bigger section, the Andhra 
section is now suspecting. They want 
to have something to find out the rea
lities of the situation. You say, you 
simply agree to these principles. Why 
cannot we be told what the figures are 
so that our fears may be allayed? In 
this state of darkness. In this state of 
vagueness, in this state of not knowing 
what the cooBequences are going to be, 
you cannot ask us to take a leap in

the dark. If we are to decide that 
something must be done, there must 
be some reason known in favour of 
that.

And then, what is the precedent? 
They have told us that we have the 
precedents of Orissa and Sind and 
Pakistan, and this it how they were 
divided. I also looked into the Sind 
and Orissa Orders. I should say, 
naturally they were careful people. I 
find it said there that so many crores, 
lakhs of rupees of this debt must be 
borne by this section and so many 
crores etc. by the other section of the 
country. They have got figures and 
facts. I do not wish to labour the 
point. They knew the facts. In the 
matter of public debts also, they have 
not taken all the debts up to that date. 
Here you find “up to the appointed 
day” . The “appointed day'* is dooms
day for us now. What is it that we 
have got to take over on that date we 
do not know. I may tell you that the 
distribution of stores and assets and 
things here and there is not being 
carried on in the normal way. (An 
pon. Member: Sub-normal way).
Whatever it is, that method of local 
distribution that makes us suspect 
things. I will give you only a very 
small instance. Oil Engines in the 
Agricultural department: there are
2600 or 2700 in the residuary Madras 
State; about 600 in the Andhra coun
try. Is it 36 per cent? I do not 
know. As regards other stores, 
we really do not know what the posi
tion is. In the matter of stores also, 
it is not one principle, that is follow
ed— îndents for the last 3 years. This 
principle was accepted and followed 
in the matter of Orissa and other 
places. Here, it is excluding all those 
that are required for the head offices. 
All the departments have head offices 
in the headquarters of Madras. What 
will be left over after excluding the 
stores indented for head offices of the 
Madras State? Nothing will be left 
over. The thing that would be left 
over may be some white paper or some 
pencils and things Jike that for the 
outside offices.
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In regard to debts also, they have 

said that the debts will be divided ac
cording to the capital invested. I may 
not be acquainted with the technical 
term “capital Investment” and what it 
means. !But. the capttal invested 
must be shown in some books mud 
registers. That might h&vt been , 
given. We would have known what 
will be the result oi working in th4s 
way. Registers of oapitai Invest
ments may have been maintained or 
may not have been maiwtained. But,
I lor one expect that they have been 
maintained, but for want of due dilig
ence or on account of the feeling that 
“these Andhras are a handful here; we 
can get on with this Bill; why should 
we labour to get all these figures?** So 
the details have not been given. Other
wise, I cannot understand why these 
particulars should not be given. I 
was listening the other day to the 
Finance Department gentleman telling 
us, “roughly this would be so many 
crores” and so on. Another gentle
man estimates some other amount. It 
was said that Rs. 9 crores have been 
spent from out of the general funds on 
Tungabhadra project. Another gentle
man works out figures and says, “no, 
no, it will be Rs. 3 crores.** Another 
gentleman says it will be only Rs. 2 
crores. We do not know how many 
crores are going away in the applica
tion of these principles. That makes 
us again feel that we cannot commit 
ourselves in the absence of facts and 
figures. If we go on in this way, the 
ultimate result will be that we would 
be asked to commit ourselves to a 
piece of legislation the effect of which 
we do not know. Therefore. I would 
request the Gk)vemment to agree that 
the whole matter should be examined 
by a Committee-Hof course only if a 
dispute ariies; if no dispute arises, it 
is all right. If a dispute arises, the 
best thing is to refer the matters of 
dispute to some committee for exa
mination. their rec(nnmendations being 
the basis for the President to finally 
decide about the matter. Without 
that you will be asking us to do some
thing without knowing what its result 
Is going to be.

In the course of the general debate, 
somebody raised the question whether 
this matter of dispute relating to a 
fact or a right between the States Is 
not within the peculiar Jurisdiction of 
thfe Supreme Court, and referred to 
article 131 of the Constitution. I also 
read the article once again. Thou^ 
I have not thoroughly examined the 
implications of it. it looks to me prob
able that the objection is not very for
midable. But. even if It should be 
thought, at any time, necessary to take 
the matter to a court of law. I for one. 
knowing the ways of the court, would 
not welcome such a thing. That would 
lead us to endless troubles and no 
justice. I therefore request the Gov
ernment to have a Judge to preside 
over the committee to examine these 
disputes. Often times I have listen
ed to the Home Minister saying: “How 
could the Judges decide? What do 
they know about this fact or that fact; 
they will take some kind of decision 
and cormplicate matters and then you 
will have nothing but trouble’*, this 
and that. I for one think, Sir, in 
spite of such impressions that some 
Judges might have left on us on some 
occasions, still, a man who has under
gone that discipline of a judicial ap
proach to every fact or dispute, has 
rea'ly a better frame of mind to take 
a decision or make a recommendation 
which will certainly be acceptable; I 
cannot accept a decision by the Judges 
which would simply be a matter of awk
ward interference only, 'ntcrefore I 
would request the Government and this 
House to consider this question seri
ously. I do not wish to quarrel with 
the whole scheme as it has been fram
ed by the Government either. But, 
if a dispute arises,—I am sure there 
will be some disputed matters—let it 
be considered calmly by a set of peo
ple and then we will be able to come 
to a final decision which not only ap
pears to do justice, but will do real 
justice.

The other objectioa Md «galnat us 
is this: thal we vnrnt to delay the mat
ter; we want to keep this BiU iMgitig 
and postpone the formatiott of the
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Andhra State. I am not able to un- 
derstaod tbe foroe ol this argument. 
We never want that the final division 
must precede the formation of the 
Andhra State. The State will go on. 
All that is required is money for ways 
and means. Justice Wanchoo has re
commended that a few crores of 
rupees may be given. They caa start 
and go on. The disputes may be 
Anally settled and it is a question of 
adjustment oniy. Somebody uaid,
where is the cash? We are not ask
ing them to give us cash. The cash 
may be converted into the load of debt 
which we must carry on our heads. 
Then, the load on our bead will be 
lighter; we can take a few more loans 
and add to our weight and then try 
to walk with our heads erect There 
is no desire or idea of delaying the 
process of the formation of the 
Andhra State. This is meant only 
to allay the fears ax̂ d bring about a 
just decision. Therefore, please do 
respectp please do give some value to 
the long course of history which has 
made the Andhra section of the peo
ple suspect that they are not dealt 
with properly and "that they are ne
glected and therefore they are under
developed. There must be an im
partial examinati<m of the division of 
these assets and liabilities. There is 
a great res(k)nsibility on the Centre. 
The Andhras wanted a State. You 
have said, omit the city of Madras and 
also go out of it. A big por.> 
tion of it—not only a thing 
big but a thing that must cost crores 
of rupees to any Govemmeot to build 
--has also been taken away. You 
take away Beilary whieh m ttm  a 
loss of Rs. 22 lakhs worth of publifi 
buildings given to somebody. Every  ̂
thing useful, everything of utility 
you give away here and tbm . The 
Central Government says: **Here are 
some places left. You agree to take 
them. The Centre is not committed 
to do any help this way or that” . 
Then arguments also come, that these 
are all the reasons for Andhras to 
come to the Centre for help. If the 
Centre does not help, we will have to 
go to that any other oVace from where

help comes. Does the Central Gov- 
ermnsot serioiisaflf think oi the cona^ 
duenoes that foUow from such steps? 
Has it considened that nothing is poa- 
siUe? Tbe Central Govternment should 
have said : *‘W« are detamioed to 
give yieu so much oi mamy by way 
of cottUibution and then you can go 
on. Instead the oenlreteU us you fintt 
put your dgnature on this bond and 
then c o m e  tomorrow for help whev» we 
will give you some money” . This is 
the extent of our teip. Tberefere, 
from aU points of view, from every 
aepect ttads ie a matter which caiinot 
be brushed aside by the majority but 
mast be considered sympathetioaily 
and then please deckle in a way that 
JvMthe is done to us.

Shri S. V. Samaawamy: Mr. Chair
man, I want to move my amendment.

Mr. Ohalmtaii: I am calling Mr.
Subba Rao to speak.

Hbri K. 8. Em (Bhiru— Beaerved
Sck. Castas): * ^
(English translation of the Teluau 
Speech),

I rise to speak on the whole iseoe 
of assets and liabilities as well as on 
the 7th scheduie ma a whole.

The way the assets and liabilities 
were divided between the residuary 
State and the Andhra State show 
that there is no principle nor policy 
in doing the same. Let alone the 
Andhra State, if such methods are 
adopted, it will lead to misunderstandr 
ings on all sides in the event of a ge
neral re-distribution of provinces on 
Unguistics basis. I do not see any 
reason why the principle of popula
tion basis adopted in the division of 
(HHTtain categories of assets and liabi
lities should not be extended to all 
other items and thus the principle 
adopted to the question as a whole.

The hen. Fbianee Minister, Shri 
Deshmukh. toW the House the other 
day that this divisk>n Is n o t  like the 
dhriaien in a small compael family. 
Again, I regret to say I cannot under
stand why it canaot he so. Supposing

• ♦ Specch in Telugu.
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[Shri K. S. Rao]
the eldest brother, after spending the 
joint property for the benefit of his 
children, were to ask the younger 
ones, at the time of partition, to share 
the liabilities incurred, one would 
naturally say that he is being thorou
ghly unjust towards them. How can 
the present division of assets and lia
bilities be in any way different from 
the above?

We are leaving behind in the resi
duary State huge buildings, various 
projects, etc. which we have built with 
Joint efforts and joint money. As 
against all this, we are being offered 
a pittance of 230-4 lakhs. The liabili
ties we are to share will be deducted 
from this amount. Then the new An
dhra State is debited with all the ex
penditure on Tungabhadra Project. 
would like to call this division of lia
bilities only.

Members in this House from Andhra 
belonging to all parties demand ap
pointment of an experts Committee to 
go into the whole question so that 
neither side need complain that inr 
justice is done. The Madras Legisla
tive Assembly too has recommended 
by a 10-vote majority that the matter 
should be referred to an Experts Com
mittee.

Then the hon. Minister Shri Katju 
very lightly remarked:

“You really do not know from 
where you will ask the commis
sion to begin: whether it will go 
back to Clive or from 1803 to 
1805, goodness knows, 1 do not 
know” .

This is nothing but casting asper
sions on our just demand. In the 
general debate. Andhra Members 
have repeatedly made it clear that 
they wanted the expert committee not 
to go into such minor details as pin
cushions, pencils, etc. but only confine 
themselves to the terms of reference 
to be made. So. let the hon. Minis
ter Shri Katjti agree to appoint an 
Experts* Committee and the terms of 
reference can be drawn out later.

Then again hon. Shri Katju says:
**Come to the Centre and ask 

the Finance Minister for help and 
I am sure the Finance Minister 
will consider your request sympa
thetically” .
I thank the hon. Minister for this 

assurance on behalf of the Finance 
Minister. In fact, the Andhra Gov
ernment will have many occasions 
henceforth to approach the Centre for 
help, for example in case of construc
tion of capitaL relief for Godavari 
flood victims, etc. But. I am sorry 
to say the hon. Minister has not seen 
our point. What all was constructed 
and built in the composite State was 
done with the Joint efforts and joint 
moneys, as I have already stated ear
lier. We have a right on all these 
properties. And today when we are 
going to have our own State, we are de
manding only the rightful share due 
to us. No question of compromise on 
the right we have.

I want the hon. Members to note 
that even when we have got such a 
right, we are not asking that that 
right should be straightaway acceded 
to us. We are asking for an Experts 
Committee to go into the matter. 
Thus, we Andhras are showing the 
utmost generosity and not imperia
listic as some Members tried to inr 
terpret our demands.

In conclusion I would again urge 
that an Experts Committee be appoin
ted, presided over by a Judge of the 
Supreme Court and limit its enquiry 
and work to certain terms of referen
ce to be given.

An Hon. Member: Has a copy of
this speech been given to Mr. Chair
man?

Mr. Chairman: A copy of this speech 
has already been supplied to the 
Chair.

Shri B. S. Murthy (Eluru): If the 
hon. Members want to translate It, I 
can translate.
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Mr. Chairman: It has already been 
supplied in English.

Slnri Nanadas rose-^
Mr, Chairman: Alter we have heard 

what Mr. Ramaswamy has to say, he 
will h'ave occasion to reply to his 
amendments.

Shri S. V. Ramaiiwamy: My esteem
ed friend, Dr. Lanka Sundaram has 
been frank and forthright from be
ginning to end. His whole speech has 
been full of suspicion and along with 
that suspicion, he has a tale of woe 
for Andhra. The other hon. Members 
have been a bit more mild but never
theless they too have been displaying 
deep seated suspicion, not merely of 
the Madras Government but, I am 
very very sorry to say, of the Central 
Government as well.

Shri Raghuramaiah: May I correct 
him, Sir? He said: “All other hon. 
Members”. At least. I did not say 
so.

Shri S. V. Eamaswamy: I stand
corrected, as far as you are concern
ed but Dr. Lanka Sundaram 
was very vehement^ in his charge 
against the Central Government being 
partial. This charge needs a very 
strong refutation. My hon. friend, 
Mr. Raghavachari. said that taking 
all factors into consideration, we are 
justified in asking for a commission. 
Now, let me take the history right up 
to 1920 since there was diarchy. Of 
the past 33 years, for not less than 
25 years there have been only Andhra 
Chief Ministers. I shall give the list.

Shri B. S. Murthy: He is not quite 
correct, Sir.

Shri S, V. Ramaswamy: I may not
be quite correct. There may be 
minor errors. Does not matter. I 
am substantially correct. Beginning 
with the Raja of Panagal. we had Mr. 
Muniswamy Naidu. then the Rala of 
Bobbili—it is a long list of the An
dhra Premiers. I can exhaust them. 
If you want an exhaustive list, I can 
give. The Raja of Panagal. Muni- 
awamy Naidu. Kumaraswami......

Shrf B. 8. Murthy: Raja of Bobbili. 
358 PSD

Shri S. V. Ramaft^wamy: So many
Rajas, ^1 from Andhra. I am coming 
to them. Even two so-called Tamil 
Ministers were from Andhra Desh. 
Shri O. P. Ramaswami Reddiar is an 
Andhra in Tamil Nad. Kumaraswami 
Raja also claims relationship with an
cient Vijayanagar kings. He is an̂  
other Andhra in Tamil Nad. All these 
Chief Ministers have been from the 
Andhra area. The only two really 
hundred per cent. Tamilian Premiers 
hbve been Rajaji and Dr. Subbaroyan.

Shri B. S. Murthy: Rajaji is a 
Telugu man. You cannot claim him.

Shri S. V. Ramaswamy: You have 
taken Rajaji also to your side?

Shri Chattopadhyaya (Vijayavada): 
I hope I heard the word “chameleon” .

Shri S. V. Ramaswamy: Let my
friend take the whole of Rajaji for 
Andhra, but ilot divide him.

Dr. Lanka Sundaram: He is a liabi
lity, not an asset.

Shri B. S. Murthy: It is a fact; Sir, 
that Rajaji is a Telugu man. Tami- 
lians do not use surnames as “Chak- 
ravarthi**. He Is a Telugu man. but 
we have given him to Tamilians to 
improve them.

Shri S. V. Ramaswamy: Then, why 
do you suspect him?

Shri B. S. Murthy: Why not suspect 
him?

Shri S. V. Ramaswamy: Very un
reasonable and uncharitable. We are 
left with only Dr. Subbaroyan. Dur
ing all this period, not merely the 
Chief Ministers, but even several 
Ministers have been from the Andhra 
area, and they have been In charge 
of the composite State of Madras for 
over 23 years out of 33 years. Even 
now, In a Ministry of 15, there are no 
less than seven Members from An
dhra. and yet..........

Shri B. S. Murthy: No, no.

Shri S. V. Ramaswamy: May be a 
little less.
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Shri C. R. Narasimhan (Krishna- 
giri): I may interrupt the hon. Mem
ber. Mr. Ramachandra Reddi was the 
Chairman of the Legislative Council 
lor quite a long period.

Shri S. V, Ramaswamy: The whole 
thing, the politics, the economics, the 
social and cultural life, everything has 
been dominated by the Andhras for 
these 25 years in Madras State, and 
yet, Sir, baseless accusations are made 
...(interruption),

Mr. Chairaiaii: It will be better If 
the hon. Member is allowed to go on 
uninterrupted.

Shri S. V. Ramaswamy: I fail to see 
either reason or rhyme in the argu
ment that the Andhras have been 
starved either economically or other
wise. It is absolutely unjustified to 
ask for the appointment of a Com
mission on the basis of the argument 
“We do not know the figures, we do 
not know what has been done. Some
thing has gone under. Papers are 
being burnt. Figures are manipu
lated” . I think Dr. Lanka Sundararti 
was very mild in saying that accounts 
have been manipulated. I do not 
think so. It is not so. The accounts 
have been kept all through, ever 
since the British Government came 
in 1858—I will not go back to Lord 
Clive 2 centuries back—and they 
have been kept regularly in the course 
of regular business. How can it be 
said there was any interpolation, al
teration, addition or subtraction? The 
accounts have been audited year after 
year by the Auditor-General. There 
is the Finance Department. It is not 
a private account kept to cheat Sales 
Tax or Income-tax, or maintained by 
a private merchant with four different 
accounts, one for himself, one for In
come-tax and Sales Tax and so on. 
It is a public account. It cannot be 
fudged. It cannot be altered at the 
Secretariat without corresponding al
teration with the Accountant-General, 
Reserve Bank, Imperial Bank, several 
Treasuries and sulvtreasuries etc. It is 
Just impossible. The charge is fan
tastic. I don’t know what my hon. 
fri«nd Dr. Lanka Sundaram meant by

saying ‘‘we’\ Is it a Royal “we” . 
There are Members in the Assembly, 
about 130 from the Andhra area. 
They have access to the papers. Many 
of the Secretaries of Departments are 

'Andhras. They do not belong to An
dhra or Madras or Tamil Nad. They 
belong to the all-India services. They 
have no particular affiliation to any 
particular area. Thank God they still 
maintain the Indian character of the 
service. And they cannot be a party 
to any mischief or any tampering with 
Government records. It is wrong to 
say so. Not merely you suspect the 
Ministers, but you suspect the superior 
Civil Service staff also. It is unfair 
and improper, and I submit my friend 
has been talking in the air, has been 
beating about the bush, he has some 
vague suspicions somewhere. 1 do 
not know what it is. He speaks as 
though he is possessed. He . has an 
imaginary feeling that there is a ghost 
somewhere. I challenge my learned 
friend to place concretely any facts 
and figures he has been able to get. 
If my friend has not been able to get 
any, the figures are there in Fort St. 
George.

12 N oon

Shri Gopala Rao; Why do you not ac
cept a Commission? What is the ob
jection? You say everything is in 
your favour. Then what objection 
have you got?

Shri S. V. Ramaswamy: I will reply 
to that. We on our side tell you point 
blank that we are not afraid of a
Commission, but......

Dr. Lanka Sundaram: Then go bê  
fore it.

Shri S. V. Ramaswamy: But the
consequences will be very unpleasant. 
We have nothing to hide.

Shri B. S. Murthy: He said “we". 
Sir. Is it a Royal *‘we^, or a Tami
lian *'we*' or his “we”?

Shdi S. V. Ramaswamy: 
present, personal “we**.

For the



1533 Andhra State Bill 25 AUCrUSl  ̂ l95^ Andhra State Bill 1334

Let me proceed. Now, the accounts 
are fair and square. There has been 
nothing dishonest or underhand about 
the accounts. There has been no burk
ing, no modification, no subtraction or 
addition. To say that the figures have 
been manipulated is the unkindest 
cut of all.

I am putting certain facts before 
you. For the three years before 1952. 
out of Rs. 50:92 Crores spent on capi
tal expenditure, Rs. 21 76 have been 
spent in the Andhra area. And in 
1952-53, out of Rs. 20 Crores spent on 
capital expenditure, Rs. 8 Crores go 
to Andhra. Is it in the proportion of 
38 and 64? No, it is very much more 
than that. Then, take for instance, 
the capital expenditure on hydro-elec
tric and thermal works. Now, Madras 
has got only Rs. 11-17 Crores. As 
against that, Andhra has got Rs. 7 7 
Crores. Is that in the proportion of 
36 to 64? Much more than that. I 
can go on multiplying facts and figures.

Let me point out one more fact. It 
is an undisputed fact that out of the 
12 districts in Andhra, more than 
two-thirds are un4cr the Zavfiindari 
system. You know under the Zaminr 
dari system what the State is entitled 
to is only peishkafih, the rest 
goes to the Zamindars. Before the 
Sales Tax was introduced in Madras 
State, the very foundation, the main
stay of the resources of the Madras 
State has been land revenue. And if 
that is so, where does the land re
venue come from? It came from the 
Ryatwari area which is the residuary 
State of Madras. It is out of the re
venues of the residuary portion of 
Madras State that the entire State has 
been running, not out of......

Dr. Rama Rao (Kakinada): What
about the four delta ’districts in An
dhra?

Shri S. V. Ramaswamy: We know
that, Sir. I will answer it. The fact 
is undisputed that two-thirds of the 
portion of Andhra was under Zanun  ̂
dari and all that we got was the Pleish- 
kash, the rest went to the Zamindars, 
and the administration was run by 
revenue from the Residuary area.

Then, in regard to Sales Tax, I may 
tell you that the amount of Sales Tax 
realized in the Andhra area is noth
ing when compared to the amount of 
Sales Tax realised in the residuary 
State of Madras. If you take the 
figures for instance, of 1945-46, you 
will see that there was a surplus in 
that particular year. In all the other 
years there was a deficit. Only in 
that year, there was ^  surplus of 
Rs. 3 crores from the Andhra area. 
But in the very same year, there was 
a surplus of Rs. 12 crores from the
Madras area. The surplus from the
Andhra area was lust one- 
fourth of the surplus from the 
Madras area. Full collection of sales 
tax was made, and the collection from 
Madras was so overwhelmingly great 
that I do not know how it lies in the
mouth of my hon. friends from An
dhra to say that it were they who paid, 
something has gone underground, and 
that they have been cheated, and so 
on.

Shri Raghuramaiab: May I know
whether in calculating sales tax, you 
are not including sales tax from the 
city to the tune of about Rs. 6 crores» 
and whether you are taking into ac
count the fact that we have also been 
contributing a large portion to the 
revenue from the Madras city?

Shri S. V. Ramaswamy: The city of 
Madras belongs to us. It belongs to 
Tamil Nad.

Dr. Lanka Sundaram: I am not
given to frivolous interruptions. May 
I interrupt my hon. friend for a 
minute? Will he answer paragraph 
84 of the Wanchoo report, which reads:

“ ...... the total units of electri
city generated in the whole State 
is 672 millions out of which 42 mil
lion units are in the new State, 
the remainder being in the resi
duary State. There is, therefore, 
a deficiency of 242 million imits 
in the new State and it 
is claimed that Rs. 25 crores 
should be provided by the resi
duary State to the new State to 
make up for the deficit. It is ad
mitted. however, that the money 
already spent over the Mach-
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kund and Tungabhadra Hydro
Electric Schemes might be deduc
ted from this amount.”
Shrl Veakataraman: 1 will do it.

Shri S. V. Ramaswasmy: 1 will give 
you a ready answer.

The Pykara project in Madras are:=i 
gives only 46,000 KW, the Mettur pro
ject gives 40,000 KW, As against this, 
the Andhra area will get out of the 
Hachkund project alone, about 102,000 
KW and from the Tungabhadra Pro- 
ject« about 30,000 KW. Besides, there 
is a large number of thermal stations 
in Andhra. The capacity of the Vizac 
station has been stepped up to 6,000 
KW, the Vijayavada station has been 
stepped up to 12,000 KW, Kakinada 
has been stepped up to 1,000 KW, and 
Nellore to 5,000 KW. For the Rayala- 
seema area, from Mysore, you will be 
getting about 4,000 KW. Is this 
unfair? It is not unfair. You are 
going to outbeat lis, because you rir* 
going to have the Madhkund and the 
Tungabhadra projects. Even though 
3rou may say that we have grown fat 
on your money, it is not true. We 
have grown fat on our own money. 
But I say you are going to outbeat us.

Dr. Lanka Sundaram: Prove it and 
take it from us. Nothing can be 
fairer.

Shrl S. V. Bamaswamy: What is
really going to be the case is that 
both of us will be bankrupt, and there 
ia hardly any cash even now.

The other point that I would like 
to urge is that it is an undisputed 
fatJt that the four districts of Cud- 
dapah, Kurnool, Chittoor and Ananta- 
pur in Rayalaseema have been chro
nically deficient, not merely in food, 
but in everjrthing. I do not know 
how long it has been like that, but 
at any rate, it has been so since God 
created this earth. Rayalaseema has 
been dry for a long long time. It 
teas been everybody’s headache. It 
Has been a burden upon every state.

8fhH B. S. Mfwtby: I think he h«tl 
a lot of headache.

Shri S. V. Eamaswamy: All the
surplus revenues of the Madras State 
have largely been spent on the Raya
laseema area.

Shri Raghavaiah: The Madras
Government figures show that much 
has been spent on the deficit areas in 
Tamil Nad and not in Rayalaseema.

Shri S. V. Ramaswamy: The Mad> 
ras area has always been quite happy. 
It is only these four districts of 
Rayalaseema, which have been chro
nically deficient till now, being a bur
den upon the resources of every 
State. Crores and crores of rupees 
have been spent on the Rayalaseema 
area every year (Interruptions).

Mr. Chairman: Order, order. I
will request hon. Members to keep 
silent. They will have an opportu
nity to reply. The best thing be
fore is to hear the hon. Member un
interruptedly.

Shri S. V. Ramaswamy: Crores of 
rupees have been spent ever since 
1858 on this chronically deficient area. 
If my hon. friend Mr. Raghavachari 
wants a commission to be appointed, 
I want that that commission should 
go back to 1858, and take an account 
of all the amounts that have been 
spent on Rayalaseema. If from the 
accounts, it is found that the Andhras 
have to pay back something to us, 
then I do not know, how we are going 
to recover from them. We can never 
recover from them. Therefore, I 
would very humbly advise my learn
ed friend Mr. Raghavachari not to 
press for the appointment of a com
mission. for it will be to his detri
ment.

Dr. Rama Rao: If you have it. it
will be to your advantage.

Shri S. V. Ramaswamy: The other 
ground on which they have urged the 
appointment of a commission is sus
picion. My submission is that it is 
a wholly untenable ground. On the 
basis of suspicion of the Madras 
Government, we are not going to 
concede the point. If we do, it will 
mean in effect that you have no faith
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ip the Government ol the composite 
State ot Madras, and indirectly you 
say that the accounts were not proper. 
We are not going to accept the ap
pointment of a commission on that 
basis. Nor can it be accepted on the 
basis of the charge levelled by my 
esteemed friend Dr. Lanka Sundaram 
that the Central Government have 
been partial.

I liow pass on to the next point. If 
ever a commission is to be appointed, 
it. may be on a question of principle, 
namely that the principles adumbra
ted in Schedule Seven are not ac
ceptable. Is that the case? It is not 
their case. Thev dare not say that 
the principles are wrong. Take, for 
instance, some of the principles en
unciated in the Seventh Schedule.

Shri B. S. Murthsr: The Seventh
Schedule has got too many principles, 
and we do not know which you ac
cept.

Shri S. V. Ramaswamy: My hon. 
friend Mr. Murthy knows...(Intcrntp- 

' tions),

Mr. Chairman: Order, order. I
would reauest the hon. Member not 
to give way, if he does not want any 
interruDtions. If he gives way, and 
allows interruptions, I am also help
less in the matter.

Shri S. V. Ramaswamy: My hon.
friend Mr. Murthy said that there 
are too many principles. He comes 
from Andhra, and knows Telugu. 

\ There is a Telegu proverb:
j  **EllicheUi lekka eke lekka**

which means that one by name Elli- 
chetti had a method of accounting, 
and it appears that all went wronif. 
We are not going to adopt that orin  ̂
ciple here. We have got to adopt 
several principle*.

Clause 1 of the Seventh Schedule 
deals with land and immovable oro- 
Derties. You cannot apply the p<^- 
1 at ion basis to these. Are you going 
to divide them on the basis of poDU- 
lation. and remove all the buildings 
to Andhra? U is no\ possible. The

elementary principle of in Mtu luia 
to be adopted. It is an application of 
the principle of Lex Locu It has been 
there from the Roman times, and not 
suddenly sprung up, as soon as you 
moved for the separation of Andhra 
from Madras. Whatever is in 5ltu 
will continue to exist where it is. 
You cannot pull it out and transfer 
it. It is not paddy to be transplanted 
by the Japanese method. It must be 
treated as fixture. It is this princi
ple of in situ that has been adopted 
by Mr. Justice Wanchoo.

I would refer my hon. friend Mr. 
Murthy to paragraph 81 on page 30 
of the Wanchoo report, which says 
that whatever is in situ will continu* 
to be where it is. So far as land and 
immovable property is concerned, 
this principle has got to be accepted. 
It is a universally accepted principle. 
If you deviate from it, you are on 
the wrong side.

The second principle is that in para
2, about which there is no quarrel. 
Of the 19 paragraphs in the Seventh 
Schedule, clauses 1 to 10 deal with 
assets, 11, 18 and 19 with assets and 
liabilities, while the remaining para
graphs 12 to 17 deal with liabilities 
only.

With regard to the assets, the main 
principle on which the Seventh Sche
dule has been framed is the popula
tion basis. Clauses 2, 4, 6, 7, 8 and 
9 deal with population basis. What 
greater democratic principle can you 
have than the population basis? If 
you study the trends In modem me
thods of taxation, you will see that 
because we are living in the democra
tic age, we are adopting the same 
democratic principle of counting the 
heads. If that be so on the political 
side, we take up the same principle 
on the economic side also, and do the 
division on a population basis.

Shri 8. T. Ramaswamy: How can 
you quarrel with that?

Shri Raghimmaiah: I do not want
to interrupt my hon. friend. Btithls 
statement is wrong. Paragrftph 9 e i  
the 7th Schedule does not proceed m  
a population basu.
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Shri S. V. Ramaswaoiy: 1 said 2, 4, 
6, 7, 8 and 9. Three is different. That 
deals with unissued stores?

Shrl RaghuramaUh: 
this.

Please read

Shri S. V. Ramaswamy: Please read 
It first well.

Mr. Chairman: I would request hon. 
Members not to interrupt the 
speaker who is in possession of the 
^ouse. Such frequent interruptions 
are not proper.

Shri Ragrhuramaiah: When he has
made a wrong statement, I should 
bring it to the notice of the House.

Mr. Chalrmaii: We cannot allow
arguments like this in this House.

Shri Bhanfwat Jha (Pumea cum 
Santal Parganas): He is behaving like 
an Andhra.

Shri S. V. Ramaswamy: The proviso 
to sub-para (3) of para 6 reads like 
this:

“Provided that any sum rê  
covered in respect of any such 
loan or advance shall be divided 
between the States of Madras, 
Andhra and Mysore in the pro
portion of 62-2/3: 36: 1-1/3” .

What else is it? Now, therefore, the 
other principles in respect of para. 3 
and 10 also are on sound lines.

I shall now come to paragraphs 7 
and 8. Now there has been a devia
tion from the accepted principles 
which have been envisaged by the 
Finance Commission with regard to 
the division of income tax and excise. 
The Finance Commission has recom
mended that income-tax shall be 
allocated on the basis of 80 per cent 
population and 20 per cent, on accrual 
basis. I want to show what is the 
consequence of the Centre deviating 
from this and dividing the income- 
tax and excise on the basis only of 
population. There is a nett loss of 
SO lakhs of rupees per annum. The
next Finance Commission Is to

and report three years hence. What 
does it come to in the next three 
years? It comes to 90 lakhs of rupees 
loss to the residuary State.

' Shrl B. 8. Murthy: What about to
bacco tax.

Shri S. V. Ramaswamy: It is con
sumption not production that is the 
basis. (Interruptions),

Now, take, for instance, the Road 
Fund. • In the Central Road Fund we 
have got Rs. 1 crore and 52 lakhs. 
We have got an enormous number of 
vehicles in the residuary State of 
Madras and if it is to be based on 
consumption of petroJ, we will get 
about Rs. 1,25 lakhs. We are iosiiig 
on that account also. We are not 
contesting that. On the other hand 
our charge is against the Central 
Government, that they have been very 
partial in giving more money to the 
Andhra State at the expense of 
Madras, (interruptions) .

Then I come to the question of 
Madras City. I fail to understand on 
what basis the decision tc settle 2-34 
crores on the residuary State has been 
arrived at. As has been pointed 01:+ 
by my friend the other day, Mr. 
Wanchoo has taken some figure and 
multiplied it by 2. Thank goodness 
he did not multiply it by 3. I am 
asking you in all humility, has theio 
been a precedent—any case of a ore- 
vious partition—^where the parting 
State got any money as compensation 
for its Capital?

Dr. Jaisoorya (Medak): What about 
Orissa?

Shri S. V. Ramaswamy: It was nnt 
given. Bihar did not give it. Bombav 
did not give to Sind. I submit even 
in the partition between India and 
Pakistan, was the value of Delhi taken 
and was any credit given Pakistan 
on that account? Not at all. Whv 
should the residuary State be burden
ed with a liability for the cost of tho 
buildings etc? If Mr. Raghavachnri 
wants to reopen the whole question, 
let hi^ go back to the orlprfn. Madras
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City started 2i centuries ago. It was. 
I think, Lord Clive who built it after 
the Siege of Arcot. Several build
ings, and the Rajaji Hall which was 
formerly the Banqueting Hall, have 
also gone into valuation. They were 
built 250 years ago. We should not 
go only up to 1858. If we want to 
go back, let us go back tp the origin 
of It; do not stop at an arbitrary 
period which you may choose as the 
basis for your purposes.

An Hon. Member: You select.

Shri S. S. More (Sholapur): On a
point of order, Sir. He is not addres
sing the Chair. He is wrangling 
with the Opposition.

Shri Sarangadhar Da« (Dhenkanal— 
West Cuttack): Sir, he is all the time 
pointing his finger to this side and it 
looks like a revolver, and I am direct
ly in front of him

Shri S. V. Raniaswamy: Therefore I 
oppose this motion for the appoint
ment of a Commission. There is no 
principle involved in this appoint
ment. Not merely that. It Is a bad 
precedent. The principles enunciated 
in the 7th Schedule are based upon 
what the Finance Commission and 
other Commissions have laid down 
already. Nothing new can be dis
covered by any fresh Commission be
ing appointed. No other principle 
can be discovered or applied. There
fore, no useful purpose will be served 
by the appointment of a fresh Com
mission. What will result is this. 
Claims and counter-claims, case aiad 
counter-case, gathering of evidence, 
charges of fudging and manipulation 
of accounts here and there, burking 
documents etc. with the result that 
there will be nothing but bitterness 
and the atmosphere, which is now 
bappy, will be fouled by suspicion and 
rancourous talk. I do not think that 
it is a desirable thing, because we in 
India must feel we are Indians first 
and Indians last, and not think in 
terms of Andhra or Mysore or Bellary 
or this and that. I hope my friends 
^  t|ie opposite side wlH kindly take

a broader view of things and with
draw their amendments.

Shri Nauadas: I do not want to
criticise my hon. friend, Mr. S. V. 
Ramaswamy I do not want to aay 
that the Tamil brothers behaved dis
honestly towards Andhras in the past 
But we are here to evolve certain 
principles on which we do justice to 
both the parties concerned, and we 
have to think over those principles 
only. That is why I have moved my 
amendment No. 72 which lays down 
a just principle based on equity.

Of all the clauses in the Bill, clause 
47 is the most important because it 
deals with the division of assets ftnd 
liabilities. The Madras State has 
been a composite State for the last 
•several decades and it has been a 
State for Andhras, Tamilians, Knn- 
arese, Malayalees and all others con
cerned. Today we are going to 
divide the assets and liabilities of the 
composite State among the parties 
concerned. In dividing these assets 
and liabilities, we have to lay down 
certain sound principles, principles 
which can be utilised for future 
occasions also. But the method pro
vided in the Bill, that is. in clause 47. 
is very vague, arbitrary, unjust and 
based on certain abstract principles. 
The whole House is kent in the dark 
regardinR the assets and liabilities. 
We are not supplied with any data. 
We do not know what arc the assets 
and what are the liabilities and we 
do not know which State has to pav 
«o much debt and which State has 
not to pay. In the absence of such 
information, It is lust and fair to take 
Into consideration all the existing 
assets and liabilities and divide them 
on the basis of population. It Is the 
only democratic principle which can do 
Justice to all concerned. This is not a 
new principle I am suggesting. This 
principle has been accepted and aooll- 
ed in the Bill itself. It has been 
accepted with regard to public loans 
raised, printing machinery in the 
Government Press. Madras, loans and 
advances made by the Madras (rov- 
emment. shares of taxes like Income 
t«|x and tmion excise duties. CfTitr l̂



1543 Andhra State Bill 25 AUGUST 1953 Andhra State Bill 1344

[Shri Nanadas]
Road Fund, some industrial and com
mercial undertakings like the Travan- 
core Fertilizers and Chemicals Ltd., 
Madras Road and Electricals Ltd,, 
Madras Industrial Corporation etc. < 
The most important item is the debt ' 
outstanding, a debt of several crores 
of rupees. The division of that debt 
Is the most burning problem in the 
division of assets and liabilities. In 
the 7th Schedule, sub-para (2) of 
para 12 lays down:

“ ...the remaining public debt 
of the State of Madras, that is to 
say, the debt attributable to loans 
taken from the Central Govern
ment, the Reserve Bank of India 
or any other Bank before the 
appointed day shall be 
apportioned between the States 
of Madras, Andhra and Mysore 
in proportion to the total expendi
ture on all capital works and 
other capital outlays incurred in 
the territories of the States of 
Madras and Andhra and ihe 
transferred territory up to the 
commencement of the appointed 
day including the items dealt 
with in paragraph 9 of this 
Schedule.*’

About this sub-clause (2) I have 
got my own doubts because it is no
where stated what are the outstand
ing capital works and what is the 
value of those capital works and 
capital outlays. We do not know at 
what rate the value of these capital 
works and capital outlays have been 
calculated. If we look into the report 
of Justice Wanchoo—and he worked 
It out basing on certain principles— 
at page 33, he says:

The total caotital outlay for 
the whole composite province is
11, 113-36 lakhs; for the Andhra 
area 4,185*67 lakhs; for the resi
duary State 6,927*69 lakhs.
We dn not know whether this huge 

debt of 100 crores will be divided in 
proportion of these capital outlays. 
We are also not told at what rates in 
future the values of these caoitai

outlays and capital works would be 
calculated. We do not know from 
what date the construction oi the
capital outlays would be taken into 
consideration. We also do not know 
for what capital works the accounts
have been kept. So. in the absence
of these facts and figures, we cannot 
support the principle laid down in the 
Bill itself. We have got a lurking 
doubt whether this principle would 
work against the interests of the new 
Andhra State or whether it would 
work against the interests of the 
residuary State. In the absence of
clear-cut understanding it is better to 
divide the assets and liabilities an a 
just principle, the principle of popula
tion.

Take for example, a big joint fami
ly which has got certain properti
es and a large number of members. 
Now that family wants to divide into 
two divisions. It is but equitable that 
we should take into consideration all 
the property and the heads of the 
family and divide on that basis. Only 
if we apply that principle can we do 
maximum justice to the parties con
cerned. I therefore suggest that the 
principle of population should be 
applied in the division of assets and 
liabilities, and in valuing the c.ost of 
these capital works and other proper
ties, such as unused stores and other 
things. Some hon. Members wanted 
that a neutral Commission of Experts 
should be appointed and they alone 
can come to a just conclusion as to 
which State should get what. I sug
gest that this should be referred to 
an Expert Committee to bave their 
just conclusions and to do maximum 
Justice to all.

In this connection I want to refer 
to the fact that in the Madras Assem* 
bly, all the parties concerned, that is 
the whole Assembly, passed a resolu
tion by a majority. This resolution 
was moved by Shri T. Nagi R<iddy 
and it was carried. The resoltitton 
runs like this:

**Thls House is of the opinion
that all assft  ̂ and
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used stores, articles, goods and 
various funds including Depre
ciation Reserve Funds be divided 
between Madras, Andhra and 
Mysore States in proportion to 
the population of Madras and 
Andhra States and the territory 
transferred to Mysore State.”
All the parties concerned have 

, given their clear-cut verdict by pass
ing a resolution in the Madras, 
Assembly. So, I urge upon the Gov
ernment to adopt this principle for 
the division of assets and liabilities 
and to arrive at just conclusions. The 
same Assembly has passed another 
resolution moved by Shri T. Viswana- 
than. That resolution reads:

“This House recommends the 
deletion of clause 46” now clause
47 “and the insertion of a new 
clause in its place providing for 
the apportionment of the assets 
and liabilities dealt with in the 
Seventh Schedule as also of the 
current revenues and expenditure 
between the State affected by this 
Act by an Order of the President 
on the recommendation of a 
neultral Commission of Experts 
presided over by'a Judge of th« 
Supreme Court.*’

These are the principles agreed to 
by the parties concerned. So, I â p̂eal 
to this Grovernment that while divid
ing the assets and liabilities If these 
two principles are adopted we can do 
maximum justice to all the parties 
concerned. Therefore I request that 
my amendment No. 72 may be accept
ed by the House.

Shri Venkataramaii: Yesterday my
friend Mr. Murthy sang a song.

An Hon. Member: You sing now.
An Hon. Member: You may now

dance.
Shri Venkataraman: Sir, I am tem

pted to weep. Allegations and 
charges are being made as if the 
composite State of Madras was named 
completely by the Tamlllans or by 
others who belong to the residuary

State. This, as has been pointed out 
by my friend Mr. Ramaswamy, is 
unfounded. As a lawyer you know 
that in a partition suit, it is easy to 
pick out certain items and say that 
that item has been wrongly divided 
To pick out such instances is easy. In 
effecting partitions, and certainly in 
resoect of properties, certain property 
would be given to some party which 
may be more in value in comparison 
with the other portion of the same 
property which may be given to the 
other party and which may be com
pensated by some other item of pro
perty. So, I am not going to repeat 
the same mistake which I am charg
ing others with and go on picking out 
items in which the composite State 
of Madras has spent more money on 
the items located in the Andhra area. 
All that I am now at pains to show is 
this.

The Commission which the hon. 
Mem,bcrs wanted must have î ome 
guide to go by. If wc have a Supreme 
Court, it interprets the laws which 
are enacted by the Parliament. The 
Supreme Court Judge does not enact 
laws. The Supreme Court Judge in
terprets the Contract Act or the 
Transfer of Property Act and then 
says that between party and party 
the law has been applied or has not 
been applied. In this case if you ap
point a Commission, they have no 
law by which to go. What is ^helaw 
which they will apply or interpret in 
dividing the assets and liabilities bet
ween State and State?

An Hon. Member: Maximum justice.

Shri Venkataraman: If we are to lay
down cetain principles, the law which 
should be interpreted and applied by 
the Supreme Court, we are exactly 
doing that In the Seventh Schedule.
It Is as if we are enacting a law with 
regard to the division of assets and 
liabilities and we are asking the Pre
sident to apply that and distribute 
according to those principles. If any 
dispute arises, under Clause 47(2) the 
decision of the President shall be 
final. If as my hori. ft-iend says the
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Commission should not be bound by 
any law, but should apply what It con
siders to be natural justice, I am 
afraid It will again give rise to inter
minable quarrels. Wherever anything 
goes wrong against the residuary State 
or against the Andhra State we will 
say that the equitable principles are 
not properly applied, or the equitable 
principles themselves are not equitable.

You know, Sir, the famous saying 
in Chancery that equity varies with 
the foot of the Chancellor. Where is 
the question of dividing the assets 
and liabilities on the basis of a law 
which does not exist, on certain 
principles about which there no 
standard. The very idea of some 
Supreme Court Judge being able to 
do a partition between a State and 
State is itself based on a vague mis
conception. W'e are all familiar, as I 
said before, of the judge applying the 
law. But we forget the condition 
precedent, namely tlhe existence ol! 
law and we think as if the Judge 
applies something without reference 
to a particular statute. Therefore 
the whole conception is wrong.

My submission is this. In respect 
of partition of assets and liabilities 
between States—this is the first dicl- 
sion that the Government of India is 
launching upon— ŵe have to
lay down sound principles. It is very 
unfortunate that I have to speak on 
this occasion. It would have been 
better if members unconnected with 
Andhra or with Madras had spoken 
in respe<*t of this particular aspect of 
the case. Redistribution of States on 
a linguistic basis is going to take 
place in future and If It is going to 
take place what are the principles 
that will have to be laid. Any
principle now enunciated will become 
a precedent—good or bad. I cannot 
say. Now, I ask you, what is the 
prlncinlc? Should, in every cose of
redistribution of a State, the whole 
history of the assets and liabilities
running over centuries be taken up 
and examined? In that case God 
forbid we should have any redlfftrlbu- 
tJop of States!,

Then take my own unfortunate 
residuary State of Madras.

Shri B. S. Murthy: Why unfortun
ate: you are fortunate.

' Shri Venkataraman: You will fhort- 
ly get the answer.

I have to face a partition with 
Kerala, T h e  residuary State of 
Madras has to face another partition 
with the Karnatak area. South 
Kanara will go and on each occasion 
we will have to go through a whole 
serious of examination of the assets 
and liabilities—God knows from what 
date—and go on distributing. Is it 
fair, is it right, Is it just? Let the 
people of India decide. Are we going 
to take certain th in g s  as on  the date 
existing and then divide, or are we 
going to launch upon an enquiry 
without any precedent, without any 
principles and with Ideas so diame
trically opposite among the people 
who want the division? The concep
tion is alien to the distribution of 
assets and liabilities in a State, that 
Is my submission. I want hon. Mem
bers to look at It from that point of 
view and see whether the claim for a 
Commission is justified in the circum
stances.

Then I have to reply to my hon. 
friend Dr. Lanka Sundaram. T shall 
not take much of the time of the 
House. Dr. Lanka Sundaram has 
been quoting certain words torn out 
of context. This is not the flrst time 
he does it. He quoted the Finance 
Minister a number of times out of 
context. I would appeal to Dr. 
Lanka Sundaram to refer to page 31 
of Wanchoo report. The judge, as Is 
usual in a Judgement, sets out the 
argument of the party and then he 
gives the decision. It has been my 
misfortune as a young lawyer to 
battle against seniors like you, beca
use I was always engaged by the 
labour and the managements employ
ed the senior c ôimsels In my State. 
On one or two occasions the senior 
lawyer used to quote the arguments 
contained in a judgement ^nd



1549 Andhra State Bill 25 AUGUST 1953 Andhra State Bill 1550

the book, and I would be flabbergast
ed, because always there is a certain 
amount of modesty in a younger 
lawyer or junior lawyer.

Dr. Katju: My experience has been 
the reverse.

Shrl Venkataraman: This is another 
instance of what my experience had 
been. In paragraph 84 of his report 
Mr. JTfstice Wanchoo says:

“Similarly, for electrical 
schemes, the argument is this: 
The main Electricity Schemes 
since 1920 have been constructed 
in the residuary State/’
My hon. friend Dr. I-anka 

Sundaram did not read the first 
sentence, but read the second sentence 
which is not a fact or even 1 finding 
of the Judge. It is merely an argu
ment. Then the first sentence in 
paragraph 85 is this:

‘I am of ooinion that this method 
of arriving at adjustments is entirely 
fallacious.’

This sentence, Dr. Lanka 
Sundaram coolly omitted. I request 
the House to pass * a judgement on 
my friend s arguments.

Or. Lanka Sundaram: What are
my friend’s arguments.

Shrl Venkataraman: One point
which my hon. friends have been 
harping upon is that they have no 
facts. The facts in respect cf a State 
are quite different from the facts in 
respect of private individuals. There 
is the Budget, which gives three 
years’ accounts—the year that is con
cluded, the revised estimates for the 
year* and then the budget for the 
next year. There is also a separate 
head dealing with the capital expendi
ture. This account is audited by the 
Auditor-General of India and then they 
are published. Then, wo have got 
the Public Accoimts Committees to 
supervise and examine them. Now, 
is it suggested that the figures given 
in those budgets are false and 
manipulated? If that is so, tl)08e

responsible would have found them
selves behind prison bars. The 
Auditor General would have detected 
them and sent them to jail Ions long 
ago.

If the figures have been audited by 
the Auditor-General of India and 
they are available to the Members, 
what more, I want to know, flo they 
like to have, and what is the infonna- 
tion that has been withheld from 
them. It is up to the Members to 
scrutinise the budget, to scrutinise 
all the capital expenditure figures 
and then, if necessary, employ very 
emiiient statisicians and economists 
to total up and say this is the asset 
and this is the liability. My point is 
this. The charge that somebody is 
concealing the accounts in relation to 
published documents, in relation to 
affairs connected with the administra
tion of a State, is hardly fair, Is al
most childish.

Now, the only other point I want 
to deal with is this. They ask: *lf
you are not afraid of the Commission, 
why do you oppose it?” Here I am 
happy the Chairman is a lawyer. My 
case is this. I say that the plaint dis
closes no cause of action and there
fore it should be rejected in limine. 
If you take the figures for the whole 
of the Andhra area, the Dhar Com- 
raittee said on an analysis of the 
figures for 1945-46, 1946-47 and 1947
48 that the deficit is Rs. 6 crores. The 
Wanchoo report says that the deficit 
is Rs. 5 crores. On account of natural 
causes the state of Andhra, the area 
as constituted, has been a Jeficit one. 
Where is the question of their moneys 
having gone to the other area i.e., the 
residuary area? How can thev make 
any claim to the assets in thc> 
residuary area?

There is an amendment moved by 
Mr. Nanadas which is more honest at 
any rate. He said. '‘Even though we 
have contributed only 5 per cent, of 
the revenues, you must divide the 
existing assets on the population basis 
of 30 per cent’’. I only sny tnat it Is 
WhoUy unacceptable and will be a
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very wrong precedent for any future 
redistribution of States. This would 

mean that irrespective of whoever 
contributes to the revenues, the other 
side must be benefited because its 
population there is larger. I must 
say if it is a question of apportion
ment of the assets and liabilities, it 
must go on the basis of contribution 
towards revenue and the tfxoendituro 
on that portion of the State.

Shri Punnoose (AUeppey): Why
not on population basis?

Bhti Venkataraman: The Inpome
has not been contributed on a popula
tion basis. That is my answer.

Shri Punnoose: Does he know that 
liabUities are also proposed to bt 
divided on population basis?

Shri Venkataraman: It is not so in
respect of these projects. If proje^'t 
X has cost us .*jo much and Rs. Y has 
been raised as loan therefor, then the 
loan Rs. Y is charged to that project. 
Similarly whatever projects have 
been started in the residuary state of 
Madras and whatever the loan there
on, is charged to that State; it is not 
distributed on a population basis. 
What are distributed on a population 
basis are the shares like the invest
ment in the Travancore Fertilisers 
and Chemicals Ltd. or unascertained 
amounts

I  do not want to take much lime of 
the House. I only submit that if we 
really want to come together and see 
that we bury the hatchet here and 
now, it would be very good for this 
House to reject this amendment 
moved by the hon. Member.
[Mr. D e p u t y - S p e a k e r  in  the Chair.]

Shri C. D. Deshmnkh: Sir, I should 
like to intervene at this stage in 
order to reinforce the very valuable 
c o n tr ib u t io n  to  the debate which has 
b e e n  made b y  the speaker who just 
p re ce d e d  me. Apart from that. I 
feel somewhat discouraged at the 
profitless range of the debate that 
has taken place in spite of what I 
fondly h op^  would be a useful con

tribution from me in regard to the 
principles to be adopted in apportion
ing assets and liabilities. 1 p^ti- 
cularly deprecate the word “partisan" 
which was used by the hon. Member 
opposite and I do hope he will re- 
memi>er it when, as I am sure, some
time or the other he will associate 
himself with the request to the Cen
tral Government to consider syfnpa- 
thetically the needs of the Andhra 
State.

Dr. Lanka Sundaram: You are
issuing a threat.

Shri C. D. Deshmnkh: I do not think 
with the same voice, one curses and 
one cajoles. ,

Also I think many Members who 
have spoken in favour of these amend
ments, which I oppose, are really ill- 
advised in doing so because all their 
argumentation is based on some fanci
ed picture of how the cat is going to 
jump in regard to the assets and lia
bilities. So far as we are concerned 
the scheme has been drawn up with 
reference to the assets and liabilities— 
that is to say, without reference to 
the pattern presented by any figures 
that may have become available and 
in particular I wish to state tl^t the 
draft of these provisions was drawn 
up without any reference to the Madras 
Government. We drew it up, advi
sedly, without reference to the facts 
and figures because we thought that 
principles can be deduced on a priori 
grounds and also with reference to our 
experience in the past in such matters, 
to two of which I made a reference in 
my previous speech.

Now, the scheme of these few sec
tions is very simple. We give in such 
detail as we can the exact mode of 
the apportionment of assets and liabi 
lities of various kinds in the schedule. 
Then we provide that if there is any 
dispute, that mi«ht be referred to the 
President whose decision shall be final. 
This dispute could, in view of the pro
visions of clause 51 be only with re
ference to the facts of the case. That 
Is to say. a dispute might arise as tc



1553 Andhra State Bill i5 AttCrVSf 195  ̂ Andhra &tate Mil

'.vbat the accounts are or how they 
are to be interpreted. Ordinarily one 
would expect that no dispute would 
arise in regard to the facts for the 
reasons mentioned by Shri Venkatara- 
nnan namely that ail these facts are 
public facts recorded in the Accounts, 
and in case there is a doubt it wHl 
always be possible for us to consult 
the Comptroller and Auditor-General 
who is our standing expert authority 
in this matter. This is not a matter 
which can be handled by a Judge what
ever respect—and that is very high— 
that pne might feel for judicial autho
rities in the country. Even K a Judge 
were to be appointed he would have 
to refer to the records and. if there is 
any difficulty in interpreting the re
cords. then he would have to take the 
advice of the Comotroller and Audi
tor-General. That is as regards the 
facts of the case.

Then we come to the remedies. In 
case it is felt after distribution has 
been made in accordance with the 
Seventh Schedule that, on account of 
(circumstances which we cannot fore
see. some injustice has been done, 
then clause 51, provides that the Presi
dent might vary the distribution of 
the rights and liabilities in accordance 
with principles of justice. Therefore 
that provides the remedy, which is 
available to any of the three States 
concerned. We shall in due course 
discuss the details of this particular 
clause. But I do think that it provides 
a complete remedy, in whatever form 
we might adopt it. for correcting any 
unforeseen injustice.

Then we come to the question of the 
principles that should be adopted. In 
the nature of things these principles 
have to be determined by Parliament. 
They could not be relegated to any 
authority. Parliament would not re
legate them to executive authority. 
Parliament would not leave them to 
be decided by a Judge or a Finance 
Commission. When we consider the 
Seventh Schedule we shall be called 
upon to consider in detail whether 
these principles are right or wroxig.

Reference has been made to obiter 
dicta or recommendations made by

previous Commissions like the Dhar 
Commission, the Partition Committee 
and so on. They gave their opinions 
in the light of circumstances which 
existed then. For instance at that 
time there might have been some as
sets to divide; there might have been 
some cash securities and other things 
to divide. Therefore with reference 
to these circumstances they made a 
particular recommendation. Condi
tions have altered very much, and to 
the prejudice of both parts of the pre
sent Madras State, today. Therefore 
we have had to consider this problem 
afresh. Having given all the un
biassed and dispassionate thought to 
it that we were capable of, we came 
to the conclusion that the principles 
that we have evolved and which are 
incorporated in the Seventh Schedule 
are just principles. I do not think 
any useful purpose is to be served by 
encouraging an inquest into the past. 
The difficulties of such a procedure 
have been referred to by the Members. 
Somebody made a reference to 1858 
or 1857 and there were challenging 
cries from the Opposition that even 
then there would be no objection. I 
am not quite sure. Suppose, for in
stance. the picture of the distribution 
of assets and liabilities were such that 
some lump sum pa3mient was due from 
one part of the State to another,— 
that would be the only consequence of 
any alternative method that we might 
follow—there are no means with 
which the other part of the State could 
pay. Therefore.  ̂ I have a lurking 
suspicion that the part which is or 
would be entitled to the payment 
would then look to the Centre for pay
ment to the other part to enable it 
to make the payment due under the 
Finance Commission’s award.

Dr. Rama Rao: Therefore you want
to avoid it?

niri C« D. Deshmnlili: I am glad to
see that the hon. Member wishes to 
avoid it-

l>r. Rama Rao: I say, the Centre
wants to avoi^ it.
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Shrl C. D. Deshmukh: In the inte
rests of the community at large which 
I represent, I certainly do want to 
avoid it. I do not see why the rest 
of India should pay for the quarrels 
between two parts of a State. If there 
is any need for repentance, it should 
be on the part of the two States them
selves. There is a Telugu saying:

*'Tagavulu fnanakunu kaligina
Vagapulu vachunu anu niti ganare**

That is to say, if you start to quar
rel, you must......

Mr. Deputy-Speaker: The Andhra
State seems to have plenty of words.

Sofne Hon. Members: What is the
meaning of that?

Shri C. D. Deshmukh: That means, 
if you start to quarrel, then you must 
be prepared for the consequence of 
sighing in repentance. Any way, 
that would be the consequence of any 
such conceivable award that could be 
made by the Finance Commission and 
there are no means with which to carry 
out such an award. Assuming tfaat 
there has been a certain amount of 
injustice done,—I cannot see any clear 
evidence either way, because like a 
wise person, I have not gone into the 
past—I do not think it is political wis
dom to revive all these ancient ghosts 
and visit all these omissions of the 
past on the people of the present State. 
That is what it amounts to. 1 do not 
know which way the balances are 
going to turn.

Dr. Lanka Sundaram: Then» why da 
you say, the present State?

Shri C. D. Deshmukh: What I meant 
was, if payment is to be made, some 
kind of expiation in terms of finance 
in favour of somebody, it has to be 
made by the present denizens of either 
the Andhra State-to-be or Tamil Nad, 
and that is for sins of commission or 
omission in the past, which, I think, in 
the nafture of things, is a state of af
fairs whicti this House ought not to 
encourage, especially in view of the 
probability or I should say, possibility

of similar occasions arising in the 
future. Therefore, one has to be very 
particular, at this present stage, of 
what lines of good conduct or good 
consideration one lays down in regard 
to this particular matter.

Mr. Deputy-Speaker: Is it intended 
that the ancient accounts have to be 
looked into by the Finance Commis
sion or merely a division of the exists 
ing assets?

Shri C. D. Deshmukh: You cannot
divide assets and liabilities without 
looking into the accounts.

Mr. Deputy-Speaker: I mean the 
existing tangible property.

Shri C. D. Deshmukh: The grava
men of the suspicion seems to be that 
the accounts are doctored. Also the 
gravamen of the charge is that in the 
past a large revenue which accrued in 
one part of the State has been used, 
or “misused** according to them, with
in inverted commas, for the benefits 
of another part of that State. There 
is a kind of lurking hope that when 
the Finance Commission goes into 
these figures, it will somehow come to 
the conclusion that the past must be 
reversed and the injustice done in the 
past must be remedied by some kind 
of advantage in the future.

Mr. Deputy-Speaker: If all that is
forgotten and the existing assets alone 
are divided, what is the difficulty?

Shri C. D. Deshmukh; The existing 
assets are there. For instance, if the 
land is 50:50 and if we were to say 
that the land should be divided in 36 
and 64 or whatever the other portion 
is».......... ...

Mr. Deputy-Speaker: Compensation.

Shri C. D. Deshmukh:...... compensa
tion comes in. That means cash. 
Now, who is going to have the cash?

Mr. Deputy-Speaker: Or withhold it 
from the Central Government’s in
come-tax contribution to the State. 
Various methods can be devised.
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Sbrl C. D. Deshmukh: But it has to
be paid by the Centre by withholding 
it from one State and paying it to the 
other.

Mr. Deputy-Speaker: Yes.
Shri C. D. Deshmukh: I say that no 

partitions are ever made on this basis. 
When a State is divided, it is not a 
question ot straightening of accounts 
as in a joint family where all the old 
accounts are gone into and then the 
profits or losses or compensations are 
distributed. 1 think the conception 
of this scheme is wrong.

Now I was going to say that, there
fore, the principles of allocation that 
we have adopted are principles which 
are based on practical considerations, 
and it would be risky to leave room 
for the evolution of any other, and 
therefore abstract, principles. We have 
taken into account all the claims which 
have been ventilated, we have certain
ly read all the representations both in 
the press and the State Legislature, 
and then come to conclusions to which 
we have. I need hardly say, having 
refuted the charge of partisanship, 
that we have been completely objec
tive in this manner and have tried to 
take as impartial a view as possible. 
The fact is that the actual cost of any 
scheme is what it cost the State from 
time to time. There is no way known 
to me of ascertaining the market value 
of the irrigation works in the Cauvery 
delta. It was started probably by 
the Chola Kings, and perhaps similar 
observations apply to the Godavari, to 
the irrigation works in the Godavari 
and Krishna Delta. There is no such 
thing as market value for these. These 
assets are in situ and they must re
main there.

Shri Gopala Rao: There is some 
suggestion in the Wanchoo report in 
this matter.

Shri C. D Deshmnkh: It does not 
matter who makes these recommenda
tions. In my opinion they are wrong.
I cannot think of any fairer apportion
ment than liabilities going with the as

sets, that is to say—and that is the 
ordinary principle adopted even in the 
business world—to the extent to which 
the assets are there. The only dis
pute has been aoout whether the book 
value of the assets should be taken or 
we should make an attempt to deter
mine the market value. Now, as 1 
said, in all these territorial partitions, 
on account ol che kind of reasons that 
I have mentioned, one can only take 
the accounted book value from the 
books, because, as 1 said, there is no 
means of finding out the market value 
for many of these things. What is 
the market value for the Taccavi loans, 
for instance? I do not know. These 
are also assets.

Now, Sir, the other point made is 
that the hon. Members have been kept 
in the dark, and they have not been 
supplied with figures. One must re
member that we are dealing with the 
allocation of assets and liabilities as 
they will be on the 30th September, 
1053, a date which has not yet arrived, 
the fî ccounts up to which are not yet 
available.

Shri Nanadas: But regarding capital 
outlay it can be given, I think.

Shri C. D. Deshmukh: No one in the
world today can give the expenditure 
up to 30th September, 1953. These 
expenditures have to be brought to ac
count first. Anyone who is familiar 
with accounts knows that there are 
numerous adjustments to be made,

Shri Lak9hmayya: What about the
previous account?

Sliri C. D. Deshmukh; I was dealing 
with the totality of accounts, not the 
previous accounts, because the point 
made was that somebody quoted Rs. 
95 Crores, on some other day at some 
informal meeting the figures quoted 
was Rs. 117, we do not know where we 
are. I say I do not know where I 
am. The final accounts that we'ard 
concerned with are accounts as they 
will be relating to the period ending 
with 30th September, 1953 and as avail
able perhaps in 1954. They are not 
available today. For instance, some 
reference was made to Taccavi loans
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[Shri C. D. Deshmukh]
distributed in the Rayalseema dis
tricts. 1 And that about Rs. 3 or Rs. 4 
Crores more have been distributed 
since that date; I think March, 1952. 
Some remissions of revenue have been 
given which are about a Crore and a 
half, and apart from it, Taccavi loans 
have been distributed. If these are 
added to the figure which the hon. 
Member took for pointing his argu
ment, he will find that the conclusion 
is entirely different. Instead of gett
ing 33 per cent, he will probablj^ be 
getting 40 per cent, of the assets, which 
ts also not probably lair. The rea
son why these assets are left to remain 
in the state in which they are, is a 
very simple and human one. If I 
have to recover something from my 
people, and hand it over to somebody 
else, I am not likely to show any al
acrity in recovering these moneys, and 
therefore loans to local bodies and cul
tivators must remain the assets of the 
territory in which they have been dis
tributed in the past. That only illus
trates why it is necessary to adopt dif
ferential principles in determining the 
apportionment of different kinds of 
assets.

On the whole, therefore, I am con
vinced—and I reflect the views of 
Government—that a commission is en
tirely unnecessary, both as regards 
facts and as regards principles. The 
only thing that it will achieve is some
thing that we wish to avoid. One can 
see that in spite of the violent acri
mony of the debate today, there has 
been a good deal of good humour in 
the House, and I am sure that we want 
to preserve that spirit of understand
ing, in order tliat the two States—I am 
not speaking of Mysore, which is con
cerned oaly to a small extent—will de
vote their energies to building them
selves up, to formulating their plans, 
to representing their needs to the Plan
ning Commission and the Central Gov
ernment, and so on. All that atmos
phere will be vitiated if we appoint a 
commission, and we shall provoke con
troversies which we shall not be able 
to still for many years to come. Any 
impression that as a result of the re

port of any such commission, one or 
the other state will receive any cash, 
is completely illusory, as I have poin
ted out earlier, because there is no 
cash to divide, except perhaps the till 
money which we are distributing ac
cording to one of the clauses in the 
Seventh Schedule. The Centre cer
tainly will be prepared to assist in the 
development of the undeveloped areas, 
by making a detached assessment of 
the conditions of the tracts, and that 
holds good not only in the case of 
Andhra, but' of any other backward 
tract in the country, and as the hon. 
Home Minister pointed out, that in
cludes his own constituency as well, 
which is very much worse off than 
Andhra. ,

Dr. Katlu: Not my constituency. I 
have come from Chambal constitu
ency.

Shri C. D. Deshmukh: Your birth
place then.

We wish to take a detached assess
ment, and then make good that; deflci- 
ency to the extent to which we .ire 
able to. But what the Centre cannot 
do is to lend money to any state to 
make a cash gift to the other, in order 
to remedy so-called past injustices.

Shri B. S. Murthy: May I ask one
question? Arising out of your ex
planation, will the future Andhra 
State be in a position to question the 
accounts supplied up till 30th Septem
ber 1953?

Shri C. D. Deshmukh: Yes, certain
ly, I hope they will have an account in 
general, and all the accounts will be 
available to them. Indeed, the im
plementation of the apportionment ac
cording to the Seventh Schedule can
not be carried out, unless the Accoun- 
tants-General and any other nominat
ed officers of both the States sit down 
together and go through the accounts.

Mr. Deputy-Speaker: The hon. Homt 
Minister.

Sereral Hon. Members rose,—
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Shri Raghavaiah: Is there no possi
bility for Movers of amendments to 
vent their feelings on this question?

Shri B. S. Murthy: We thought that 
some of us will be given some chance, 
because we have all given amend
ments to this.

Mr. Deputy-Speaker; I thought hon. 
Members who had tabled amendments 
have already had an opportunity.

Some Hon. Members: Nobody has
had it. We thought that the hon. 
Finance Minister was merely inter
vening in the debate.

Shri C. D. Deshmukh! Yes, that is 
right.

Pandit Thakur Das Bharirava: There 
are only three or four amendments, 
and most of the hon. Members have 
been given a chance.

Mr. Deputy-Speakcr: I have noted
down the amendments that have been 
moved here. The simple point here 
is whether there ought to be Financial 
Commission, or whether we should go 
by the allocation that has been made 
in the Seventh Schedule.

If this principle is decided; if there 
is a Commission, then the 7th Sche
dule will not be taken up; if there is 
no Commission, we will have to go 
into the details and I will look through 
all the amendments later when we 
come to the 7th Schedule. At this 
stage, there are only 4 amendments 
regarding this Financial Commission. 
Enough has been said regarding this 
matter. Let us divide upon it, I 
understand the House is anxious to 
divide on this matter. If they want 
to divide?, lei them divide now. Hon. 
Members will kind’y remember that 
originally it was said there was abso
lutely no intention to hustle any di.s- 
cussion. We originally fixed 7 days 
for the completion of all the stages. In 
between we had two ha!f days—an 
hour and a half each, i.e., 3 hours. 
Even now the end is not in sight. When 
are we to finish this? And there is 
the other Bill that is waiting—the 
Estate Duty Bill—and there are a host 
358 PSD

of other smaller Bills. Under these 
circumstances, 1 would like to put this 
matter to the vote of the House. On 
this will depend the 7th Schedule and 
the other clauses.

Shri Rairliavaiah; Before you put it
to vote. Sir, I submit that the amend
ments that are moved to this clause 
may be put.

Mr. Deputy-Speaker: I will put the 
amendments certainly to the vote of 
the Hou.se.

Shri Raghavaiah: Without a discus
sion. how can you put them to vote?

Shri B. S. Murthy: I suggest, Sir,
that the Division may be kept for to
morrow. We would like to have a 
further chance to speak.

Shri S. S. More: Let them convert
the others to their viewpoint.

Shri Gopala Rao: There are many 
Members who would like to partici
pate in the discussion. I humbly sub
mit that today some more time may* be 
given for discussion.

Shri B. S. Murthy I do not think 
there are many speaicers.

Mr. Deputy-Speaker: The 7th Sche
dule will certainly be considered. But 
if this amendment relating to the 
Financial Commission is passed, then 
the 7th Schedule goes out of the pic
ture. If it is not passed, the 7th Sche
dule will be considered in detail inde
pendently of clause 47. I thought 
enough had been said regarding these 
amendments to clause 47.

Shri Gopala Rao: When these
amendments were moved, it was stat
ed from the Chair that the 7th Sche- 
duJe and clause 47 would be taken to
gether.

Mr. Deputy-Speaker: No, no. There 
is a fundamental difference between 
the 7th Schedule and clause 47. The 
7th Schedule follows as a consequence 
of clause 47 being passed. If clause 
47 is amended,* i.e. the amendment re
garding reference of the matter to a 
Financial Commission Js passed the 
7th Sf-hedule goes out of the picture.
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LMr. Deputy-Speaker]
Under those circumstances, I shall dis
pose of the amendments relating to 
clause 47, We will devote our at
tention to the 7th Schedule tomorrow.

Shti Bamaehaadra ReM  (Nellore): 
We have one minute more before 1.15 
and thê  hon. the Home Minister has 
not replied yet.

Mr, Deputy*Speakcr: I do not think 
be has much to reply.

Shri S. S. More; He wUl have a lot.

Shri Ramachandra Reddi: It will be 
useful if we continue the discussion 
tomorrow or at least have the voting 
tomorrow. The hon. Minister will 
taice bome time— 15 minutes at least— 
and the Division will take sometime. 
All this cannot be concluded today. So 
we can now adjourn and then meet 
figain tomorrow.

Shri B. S. Murthy: May 1 submit...

Mr. Depuly-Speaker; How many sub
missions on this particular point? 
Anyhow we have reached a stage on 
this contentious matter as to whether 
it ought to be referred to a Financial 
Commission or not. If that is deci
ded, ilie matter can be gone into so far 
as the 7tli Schedule is concerned. This 
Bill cannot be finished today unless 
wo sit in the afternoon......

Sbtne Hon. Members: No.

Mr. Deputy-Speaker: Therefore, this 
will have to .stand over till tomorrow. 
But is there any prospect of finishing 
it tomorrow at least?

Some Hon. Members: Yes.

Mr. Deputy-Sxwaker: When are we
to finish clause 47 and the 7th Sche
dule?

D .̂ Lanka Sundaram: May I submit, 
Sir, that we are still on the second 
reading stage. The clauses are still 
there. Is it the intention to have the 
third reading also completed tomor
row?

Mr. Deputy-Speaker: I can easily
repeat the question. Is it the inten
tion to go on endlessly? We fixed 7 
days. I ought to have applied guil
lotine today in accordance with what 
has been agreed upon in the House. 
What is the use of putting me that 
question?

Therefore, instead of putting clause 
47 to the vote of the House now—if 
any hon. Member is going to say any
thing which has not been said till now, 
and if he has had no opportunity at 
all—subject to all these limitations, I 
will put it to vote at 10:15. From 
8.15 to 9.15, there is the question liour. 
And, from 9.15 to 10.15, I will give one 
hour for this and then take the divi
sion, if it is intended to divide, on 
this clause 47 at 10.15. From 10.15. 
till 12 o’clock, we shall finish the rest 
of the clauses, and from 12 to 1.15 we 
shall have the third reading and the 
whole thing will close at 1.15.

The House now stands adjourned 
till 8.15 tomorrow.

The House then adjourned till a 
Quarter Past Eight of the Clock on. 
Wednesday, the 26th August, 1953.




